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15,31 brs,

RESOLUTION RE : CENTRE-STATE
RELATIONSHIP

MR. DEPUTY-SPEAKER : The
House will resume discussion on the
following Resolution moved by Shri Amal
Datta on 31.3,1983 :

“This House is of the opinion that
the emerging pattern of  different
linguistic and ethnic groups as distinctive
political entities in the body politic of
our country necesitates the restructuring
of financial and other reclations between
the Centre and the States and, therefore,
resolves that the relevant provisions of

the Constitution be amended
suitably,”

Dr. Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY

(Bombay North East) : 1 wish to spcak on
Mr. Amal Datta’s resolution on the
question of Centre-Stute relations,  Shri
Datta has in his resolution stated that this
House is of the opinion that the emerging
pattern of different linguistic and ethnic
groups as distinctive political entities in the
body politic necessitate a restructuring of
our Centre-State relatjons,

I am very much concerned by the
choice of words of Mr, Ar, Amal Datta
becaue he has not explained what he means
by is emerging pattern of linguistic and
ethnic “groups" and so on. What has been
the experience of the last 35 years ? What
has been the emerging pattern ? Are we
moving towards more cohesive society or
moving away towards a more divided
society ? The allegation implicit in Mr,
Datta’s resolution is that we are moving
towards a more divisive society and,
therefore, the Constitution should be
changed in this regard,

Of course, it is true that the Prime
Minister makes statements from time to time
that the need of the hour is national unity.
Actually, after 35 years of independence, 1
do not think that the country needs to be
told that. I do realise that since she makes
most of the statements outside the House,
they are for political purposes. But an
objective understanding of this country would
show that we have grown to greater and

greater national unity over the last 35 years,
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I remember even when I was a student in
college, the general impression was that this
country will break-up sooner or later. In
fact, the expectation of Mr, Winston Chur-
chil was that after independence is given to
Indians, they will fight amongst themselves
and the British would have to come back.
This was his expectation but that was belied.
Then an impression was created that Mr.
Nehru was keeping the country together and
the day he would die, the country would fall
apart. In fact, many books were written on
this subject. There used to be a question
“After Nehru who ?” and so on and the
general impression created m the Western
world was that the day Mr. Nehru would go,
the country would break up,

Subsequent to it, in the State of Tamil-
nadu, there was a massive agitation against
Hindi and this led to violence and there was
again the late 60s, an impression that Tamil-
nadu is on the verge of secedin~ and the rise
to power of a party called DMK with which
[ know you are familiar...

MR. DEPUTY SPEAKER : I have
nothing to do with the DMK when I sit in
the chair.

DR. SUBRAMANIAM SWAMY : I say
you are familiar. [ do not say you have
something to do with it. When they came
to power in 1967, an impression was created
that now the country is going to break-up
because the DMK has got the mandate.
What we find in retrospect ? What we find
is that an exact opposite has happened. In
fact, Tamilnadu led the agitation against
Hindi but, today Tamilnadu is the largest
producer of Hindi films. It produces more
Hindi films than Bombay, It used to be the
No. 1 before and all the leading actresses of
Hindi films for the last 15 years have been
from Tamilnadu whether- you name Hema-
malini, Rekha and Padmini. Mr. Sathe
knows about these actresses quite well.

AN HON. MEMBER Still

agitating Hindi,

you are

DR. SUBRAMANIAM SWAMY : You
may agitate,

MR. DEPUTY SPEAKER : Why have
you forgotten Vyjayantimala %

DR. SUBRAMANIAM
Before that, Vyjaayntimala,

SWAMY :
you ‘know
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better than I do. Here is a state where the
people of that State have described Hindi as
apathema to them. But we find in this very
State a complaint from the Chief Minister,
the Chief Minister of Tamil Nadu, that some
ban or restriction should be put on the
number of Hindi films that will be shown in
the Tamil Nadu theatres because the Tamil
Nadu film industry is in danger of becoming
extinct because of Hindi films. Now what do
we find ? The DMK today has the closest
of closest relations with the ruling Party. In
fact, there is a competition in Tamil Nadu
today between the DMK and the ADMK as
to who is closer to the ruling Party and
particularly to the Prime Minister which has
made me suggest to them that both of them
should join, the DMK and the ADMK, and
form one Party and call it ‘Amma DMK’
because of their inclination to be close to the
ruling Party, So, what do the trends of the

last 35 years, show ?

MR. DEPUTY-SPEAKER : Everybody,
including Dr. Subramaniam Swamy, belongs
to Amma.

DR. SUBRAMANIAM SWAMY : It
depends on how you define ‘Amma’.

PROF. N. G. RANGA (Guntur) : You
must go to Chidambaram for explanation.

DR. SUBRAMANIAM SWAMY : If
you look objectively, at the trends in the
last 35 years, you will find that the emerging
pattern is greater unity, not less unity. |
would say that the problems we are facing
step by step, whether in Assam or in Punjab,
I think, are part of the resolution of the
problem. If you look at what happened
in 1965, 1966 and 1967 in Tamil Nadu, it is
reminiscent of what is happening today in
other States, and [ think, in due course, we
will be able to find a solution within the
national framework. I, therefore, have to
reject the first presumption of Mr. Datta that
the emerging patterns require a re-definition
and re-structuring of the Centre-State rela-
tions. In my opinion, the emerging patterns
in fact show that the Constitution has
functioned reasonably well within its frame-

work.

The second thing is, we are in terms of

a modern nation, a2 new nation. In cultural
terms we are an ancient nation, centuries

old, but in terms of a modern political State,
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we are a new nation. For a new nation the
Constitution should have certain basic
features. 1 am not talking about the basic
structure which the Supreme Court is talking
about, I am talking of the basic feature,
and the basic feature is that the Central
Government must exercise power in a Consti-
tution which is more or less unitary in
nature. I would say that our Constitution
is not federal as is popularly assumed. We
are not a federal State. In fact, the word
‘Federation” does not appear anywher e in the
Constitution. If one makes an objective
apalysis, one will see that this is a unitary
Constitution with subsidiary federal princi-
ples. There are federal principles, but they
are subsidiary. The basic thrust of the
Constitution is unitary and I would say that
it is necessary for our country ; I would not
like any change even taking into account the
emerging trends which Mr. Datta is concerned
about,

€The relationship between President and
Gov rnor is straight out of a unitary Consti-
tution. Even in respect of law and order, I
draw your attention to article 247 of the
Constitution which reads - this is an article
which has hardly been used ; it is there in
the Construction and has not been touched :

“Notwithstanding anything in this
Chapter, Parliament may be law provide
for the establishment of any additional
courts for the better administration of
laws made by Parliament or of any exist-
ng laws with respect to 2 matter enume-
rated in the Union List.”

PROF. N. G. RANGA : Industrial

courts,

DR. SUBRAMANIAM SWAMY : 1
would say, for example, if you set up a court
and put a magistrate to head it with a
seniority higher than that of any of the State
magistrates, automatically the Centrally-
appointed magistrate would become the Chief
Law Officer of that State. This article could
be used for even bringing law and order
under the Central control if you enact a law
in Parliament and set up additional courts
and put as head of those courts a magistrate
whose seniority exceeds that of the magis-
trate who are presently in the State, The
question then is : is there any need for any

review of the Constitution, particularly, the
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Centre-State relations ? The Rajamannar
Committee had brought out, shall T say, a
scholarly and erudite report on the subject
and I-do not tHink one'needs to have another
Commission to took into question. He has

done' a very through job, . (Interruptions) -

They might recommend anything. But they
have analysed the problems. And it was
written at a time, it was prepared at a time
when the DMK was in its revolutionary
fervour. Since long it has gone. Nevertheless
it could be stated and I do not think that
there could be & more radical solution pre-
pared by any other committee. I certainly
do not know what the Sarkaria Commission
is going to do. 1 do not even know whether
they have appointed any other Members,
whether they have announced the terms of
reference and so on, One does not know
really what it is going to do. But any way
I would say that if one wants to look at a
radical alternative opinion, Rajamannar Com-
mittee report is differcnt. I had been through
the suggestions of the Rajamannar Committee
report. 1 have looked at those suggestions
and T am not so sure that it would be right
to say that the general thrust of the com-
mittee report is that there is no adequate
justiciable bodies for Centre-State relations.

I shall refer to only Article 131 of the
Constitution which talks about the Supreme
Court’s power to look at the problems
between the Government of India and one
or more States. For example, Act 131 says :

“Subject to the provisions of this
Constitution, the Supreme Court shall,
to the exclusion of any other court, have
original jurisdiction in any dispute ;

(a) between the Government of India
and one or more States ; or

(b) between the Government of
India and any State or States on one
side and one or more other States on the
other ; or

(c) between two or more States,...”

Here, you have the power where the

Centre-State relations, disputes between

Centre and States and also disputes among

States can be lohked at by an independent
body, i.e. the Supreme Court.

AN HON MEMBER : Only legal issues.
DR. SUBRAMANIAM SWAMY : 1
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am giving one example. Look at the States
Reorganisation Act of 1956, That provides
for setting up of the Zonal Councils which I
think do not exist . (Interruptions) Well, 1
do not know where they exist. Originally
the idea was that the Union Cabinet Minister
would preside and the Chief Ministers of the
Zonal States plus one or two Ministers
would be Members of the Zonal Council. 1
have not seen this in existence anywhere...

THE MINISTER OF HOME AFFAIRS
(SHR1 P, C. SETH]) : There are Zonal
Councils. They do exist. Next month we
are going to have a number of meetings of
such Zonal Councils.

DR. SUBRAMANIAM SWAMY : 1
think the ignorance of members like me
should be regularly removed by presentation
of reports here. Obvisously it must be very
ineffective, Otherwisc we must have known
about it.

Art 263, Let me see whether here also
this has been properly used, Art 263 is
about Co-ordination between States. It says :

“If at any time it appears to the
President that the public interests would
be servsd by the establishment of a
Council charged with the duty of—

(a) inquiring into and advising upon
disputes which may have arisen between
States ;

(b) investigating and discussing
subjects in which some or all of the
States, or the Union and one or more
of the States, have a common interest ;
or

(c) making recommendations upon
any such subject and, in particular, re-
commendations for the better co ordina-
tion of policy and action with respect to
that subject,

it shall be lawful for the President by
order to establish such a Council, and to
define the nature of the duties to be per-
formed by it and its organisation and
procedure.”

So, Sir, here is a very powerful instru-
ment in the hand of the President~—in other
words, in the hand of the Government—
because he acts on their advice. So, the
Presidential Council can be created. They
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have not created that. For example, the
National Integration Council would have
been a Presidential Council. You have
appointed an ad hoc committee. I do not
know whether it has met. It does not meet
at least once a year. It has all kinds of
membership which has no relevance to
National Integration. There is noway out to
make it answerable. Here is an Article in
the Constitution iteelf which provides for the
President to make the working of this
between the Centre and the States more
equal.

I would conclude by making two or three
points. The one point on which the States
have grievaness, particularly, in the cace of
Central investment is in the pattern of emp-
loyment where many of thg States feel that
the people of the State are not getting their
due representation in the employment by the
public sector projects. Here again, the
Constitution is not at favit. Article 16(3),
as amended by the Seventh Amendment Act,
1956, says :

‘Parliament can make laws for
restricting employment of a particular
State’.

So, it is not the Constitution which is at
fault.

Again, on the question of language, the
development or the neglect of the language,
there is Article 350-B(1) I shall read it out.
It is in connection with the linguistic pro-
blem. So, you would be every much intecested
in that. It says :

“There shall be a Special Officer for
linguistic niinorities to be appointed by
the President.

(2) 1t shall be the duty of the
Special Officer to investigate all matters
relating to the safeguards provided for
linguistic minorities under this Constitu-
tion and report to the President.. ”

So, we do have that already. Therefore,
these are the two problems. When you talk
of common people about the Central re-
sources and Centre-State relations, one is the
¢mployment and the other is the language.
For both, the Constitution has sufficient
articles to moderate it. 1 would only say that
if there is anything that you would like to
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include, that is this. I hope you will under-
stand what T am saying.

MR. DEPUTY-SPEAKER : I was ex-
pecting that you would speak something
about the American system, There are so
many States. I was expecting that from you.

DR. SUBRAMANIAM SWAMY : 1
am coming to that. T know what you like
America,

MR. DEPUTY-SPEAKER : There are
many States. How are they pulling together ?
You are the best person to speak on that.

DR. SUBRAMANIAM SWAMY : 1
know the Chinese system as also the Pakis-
tani system. (Interruptions), We, the demo-
crats would be interested to know about the
American institution, Our Constitution is
weak on one of the things. That is about the
development of a common— link— language.
I do not want imposition of Hindi. As you
know, I am a Tamilian link you, So, Hindi
is not something which I would relish being
imposed. 1 would say that Tamil literature
compared to any other litcrature is in a very
advanced stage. (Interruptions), If one goes
round the country, one already finds that as
a politician. -

MR. DEPUTY-SPEAKER : You know
the majority of the votes that Dr. Subra-
maniam Swamy got was from the Tamils of
Bombay.

DR. SUBRAMANIAM
Don’t reveal my secret.

SWAMY

MR. DEPUTY-SPEAKER : He was
elected from that constituency.

DR. SUBRAMANIAM SWAMY : I
found to my surprise as to what happened
during the last thirtyfive years. If you go to
the extreme parts of Assam you find that
people understand the Hindi language. If
you go to Kashmir there too you find the
people understand that language. If you go
to western— most part of Gujarat, there too,
the people understand the Hindi language if
you speak in a public meeting. If you go to
South, the whole of Telengana region of
Andhra understands the Hindi language. If
you go to the northern part of Karnatakas=
Hubli—the people there understand . the:
Hindi language. People in Raichur or Gul«
barga can understand Hindi. 1 am talking,



363 Centre-State

of ordinary people. I am not talking of elite
or highly educated people. The only Portions
which do not understand Hindi today are
Tamil Nadu, Kerala, parts of Karnataka and
Andhra Pradesh.

PROF. N. G. RANGA : Two-thirds of
Andhra Pradesh do not know Hindi.

DR. SUBRAMANIAM SWAMY : Well,
I said ‘a part of Andhra Pradesh’. If you
go to a Hindi films, you can understand it.
But in the case of certain films, you need not
understand them, especially when Mr. Sathe
was in-charge of that Department. So, what
I mean to say is that this portion which
consists of a population of 289, of the
country, which is outside the Hindi-under-
standing area, should be wooed. 1 am not
for imposition. Some methods should be
found for getting around them. They were
prejudiced. Their original position was justi-
fied because there was a sense. Now, the
time has changed. Now, I think there is no
fear of Hindi pcople having to speak Hindi
in homes in Tamil Nadu. People like Mr,
Dhandapani and others should be woed and
made as agents to spread one language. In
the case of these remaining 289 of popula-
tion, we may have to think of giving some
incentive schemes, I do not know why in
Tamil Nadu Hindi is not to be taught. I
think as far as option is concerned, there
should be no bar. If you talk of emerging
trend, for the last 35 years, there has been a
tendency towards greater national unity,
Elections in the past have shown that a
certain amount of national consensus in
fighting the elections was there. Votes spread,
people have common opinion in North,
South, West and East. But this has to be
fostered and after fostering this, I would like
the Centre to take special steps to see that
this remaining 289, of the population, which
is outside the Hindi knowing belt, is given
encouragement also to Jearn Hindi. If
Tamilians learn Hindi, they cap speak better
Hindi. Whereas peeople in the North speak
camp Hindi. The Tamilian can speak good
Sanskritised Hindi. They can speak better.
This is one thing.

1 now come to my last point,

In the State of Maharashtra, which I
represent in Parliament, there is a constant
pressure to put across the Maharashtrian
point in Parliament. It is very hard to

do it,
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In parliamentary structure, there is
hardly any time to discuss it. Originally,
the Rajya Sabha was conceived of as a
Council of States where States matters
should be discussed. I am not talking
against the Rajya Sabha. But I am referr-

ing to the political parties who are using
the Rajya Sabha as a method of satisfying
some people. They may have talents, may
not have talents, they are brought in. I am
not committing any breach by saying this.
But, Sir, the Rajya Sabha is not in a
position to do this. So, I would say that
the main functions of this General Body
of Parliament should be for debating broad

policy issues and detailed analysis of what
the States want, how the Acts should be
amended, the Finance Bill should have gone
to a Select Committee where it should
have been discussed in detail and the
States’ point of view should have
been incorporated and the Appropria-
tion Bill should have been farmed. MTr.
Ranga knows that ther¢ was the States
Standing Finanee Committee till 1951. It
was given up. We are supposed to have
imitated the British Parliament. The British
Parliament has adopted this Sclect Com-
mittee System. Canadian Parliament has
adopted that system, Australian Parliament
has adopted this system. Today if you
want to see the archaic archive from of the
British Parliamentary system you have to
come to India. That is the situation we
have created in India. So, a comprehensive
Committee system where Bills go to the
Select Committee, get thoroughly discussed,
the States’ point of view is put across, and
then those are brought back here for a short
discussion, in my opinion, is the best way
for the representation of the States’ opinion
in the Central pool here. And that way,j
I think, Americans are the pioneers in this.
They brought the Committee system there ;
they have taken it so far—1I am not expect-
ing that we go that far—that in their
system, you cannot appoint a Minister
unless it is cleared by the Committee. And
that Committee consists of Members both
from the ruling as well as opposition parties.
The President of United States names a
Minister, and then he 1is called before the
Commitiee, the Committee cross-examines
kim to see whether he is a knowledgeable
fellow, whether there is any GAR BAR in
his income tax returns, or whether he has
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one wife or two wives etc. and then only
his name is cleared. Supposing, Shri Sathe
had to be made a Minister under the
American system, his name would have to
be cleared by the Committee. 1 know, there
will be no problem, he will get cleared, he is
such a likeable fellow.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Why are you partial to him ?

DR. SUBRAMANIAM SWAMY :
Because he is from Maharashtra.

PROF. NARAIN CHAND PARA-
SHAR : You clear all our Ministers.

DR. SUBRAMANIAM SWAMY:
But I may not clear some Janta Ministers.

Sir, ] am not saying that we need to go
that far, but the ruling party with its
present majority should come forward with
some proposal for bringing in and synchro-
nising it with the present Select Committee
system like that in England or Canada
which can allow the States to play a much
greater role in deciding the final course of
action. .

That would be all that I would want.
But I do not want any fundamental restruc-
turing of our constitution.

MR. DEPUTY-SPEAKER : Hon.
Members, Already four hours were allotted
for this discussion. There are still
15 Members who want to participate. We
have got another half an hour to complete
four hours. This is a very important
problem. I would like to take the sense
of the House whether we should extend the
time further, We have already extended it
earlier.

MANY HON. MEMBERS :
should be extended,

Yes, it

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI): You may kindly
extend it upto 1730 hrs, because we have
got another meeting thereafter,

MR. DEPUTY-SPEAKER The
Private Members' Business will be over at
6.00 O’clock. You may ask somebody else
to be present. Wc will have it upto 6.00

O'clock. We extend the time for this by
another hour,

VAISAKHA 9, 1905 (S4KA) Relationship (Res.) 366

Prof. N.G. Ranga.

PROF. N.G. RANGA (Guntur):
Mr. Deputy-Speaker, Sir, I am inclined to
agree with the general trend of the stand
taken by Dr. Subramaniam Swamy. When
we were framing _our Constitution, in the
beginning we were all keen in leaving the
maximum power with the States and not
only minimum power, but also minimum
departments with the Centre, But as we
went on discussing these things by months,
as it were, the trend of opinion began to
swning more in favovr of the Centre. Why ?
We wanted the Centre to be strong, the
country to be held together ; there ” should
be more and more integration; and the
States will have to fall in line only to help
the people, to have more and more decent-
ralisation of power, in regard to social and
economic development so that people would
be able to feel a greater sense of belonging
when it comes to the settlement of their
own day to day problems: And the pro-
duction of deliberations is our constitution.

As Dr. Subramaniam Swamy has said,
it 1s neither American nor English, but then
he stopped short of it, he could have said
that it is Indian. It is something special
for our country, and this is a thing which
every country, half big as ours, loaded with
as many social problems as we are, would
have to adoptes.

16.00 Hrs,
(SHRI F.H. MOHSIN in the Chair)

And it is no good for our people to
depend on the Rajamannar Committee
or these various demands that are coming
now from severa] of the States which are
not being governed by Congress Party,
We could have had very much more of
unity and very much wmore of cohesion if
only the power that was given to the Centre
and the Central leadership by various States
which were competing with each other in
regard to their border problems had been
exercised quickly and sagaciously. But
unfortunately somehow or other because at
that time the Congress Party was in power
in almost all the States and the . local
Congress pcople were more keen about
their own localisms and local prochial
priorities, the national leadership was - not
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prepared to assere itself and decide these
matters. It happened like that in Maha-
rashtra and Karnataka, Till today it is
still hanging fire. A few villages at this
side or a few villages at that side would not
have nattered much. They could have
easily transferred one or the other and made
peace with each other.

But the national leadership somehow
lagged behind. Why ? It lagged behind
because the national leadership did not wish
to upset these people who were parochial
minded. They were unpatriotic although
they did not realise it. They were planing
ducks and drakes with the sense of national
unity and their own duty towards the
country and the national leadership also did
not play its role. The same thing happened
about Chandigarh also. Heavens are not
going to fall if Chandigarh is given away
to somebody. Why should these people
go on quarrelling that Chandigarh should

be divided into two ? A city has got its
own personality. It has its own civic
entity. It should not be cut into pieces.

It is like a human-being and yet they want
to cut it, like the Germans quarrelling over
Berljn. It makes no sense at all, When
they were dealing with thousands and tens
of thousands of crores of ruppees in the
Budget, 2 hundred crores this side or that
side will not matter very much, A hundred
crores would have been given to Punjab and
Chandigarh could have been given to
Haryana or vice-yersa. Why these people
should be allowed to quarrel to this extent
in this manner is something which baffles
me,

Now, Sir, Tamil Nadu and Andhra have
set an example to the rest of India. At
that time they had courageous Chief
Ministers, They settled their border
problem because they were able to assert
themselves in their own areas and then keep
their own followers under control. Now,
we have had these goody-goody leaders at
the State level and they could not make
peace amonrgst themselves and control their
own followers. And, Sir, we also know
the result. You also come from that
troubled area-Gulbarga.

MR. CHAIRMAN : Not Gulbarga, he
is from Hubli,

PROF., N.G. RANGA : Hubli and
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Gulbarga, anyhow, and Kannadigans claim
it. What does it matter, if it is allowed to
remain with Karnataka ? Heavens are not
going to fall, as I said in regard to Chandi-
garh. The same thing is applicable there
also. So, this is our real trouble.

Secondly, in regard to finances, what Is
the use of the West Bengal Government and
other people simply saying that they are
not getting enough money from the Centre
Centre has got all the elastic sources of
revenue and they do not have enough of it.
If they really feel like Indians-100%; or 15.0
per cent as they should be-they should feel
happy that the Centre is taking all the
blames for leving taxes and they are allowed
to raise only simple duties here or a cess
there in the kind of a municipal fashion
and they have a merry time and they are
free from the responsibility. They can say.
I since we do not have enough money and
the Centre is not giving enough money,
therefore, we are not able to do this.”
In that case they can play to the gallery very
conveniently. If by any chance, or mis-
chance, the Sarkaria Commission or any
other Commission werec to give grearer
powers to these gentlemen at the state level
not only West Bengal, my State or any
State-and places upon them also greater
burdens .f responsibility i.e, of catering to
the growing social and economic needs of
the people, whoever becomes the Chief
Minister of any State would not be able to
thank these Commissions at all, because he
would have to raise more money ; he would
become more unpopular., Raising money
has never been a popular function of any
Government.

Therefore, it is good that the Constitu-
tion has placed at the disposal of the
Central Government greater areas of taxa-
tion ; and Central Government has been
bold enough to raise this taxation. All
this money is here ; it is for them to take
it. When they take it, they have to play
thei; own responsible role. Many of the
States do not do that. The Centre must
have found it. They chafe at it. That is
why the Centre said-with regard to the
Food for Programme, 50-50...

Only yesterday, somebody was finding
fault with the Central Government, because

so much money, viz. Rs. 300 crores or
something like that, was spent in the States
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where the response from the States was
better ; and, therefore, their work was better
and they deserved this additional support
from the Centre ; and this money was given
to them. Mr. Chitta Basu raised it. This
is my answer. There are States which are
not prepared to play the game, and do
their work. Therefo.e, they do not deserve
this 509, from the centre. That kind of a
system can be developed. If it is not 509,
it can be 75%. But anyhow, we are going
to share.

Take Education, for instance. For the
whole of India, we have to develop our
educational system. How can we do it,
if we are to give a vocational turn to it ?
Crores and crores of ruppees will have to
be spent on each district. Wherefrom is
that money going to come ? Supposing
money is there at the Centre, and it is
provided to these gentlemen ; and they
begin to play ducks and drakes with it,
Are we to understand that the Centre
should not have any power at all ?

Mr. Subramaniam Swamy has put his
finger rightly at the new development of
unity in the country. There is a much
greater sense of national integration to-day
than there ever was, especially at the time
of Partition-you remember. They are all

united. Fortunately for us, we are a big
enough nation. The leadership 1is also
there. Some people may feel sensitive

about one particular name. It was not only
Jawaharlal Nehru who was our natjonal
leader. A number of members of our
Congress Working Committee were national
leaders. We came to recognized them.
Thereafter, Lal Bahadur Shastri was recog-
nized as a national Jleader, So were Rajaji’
Rajan Balu. Mr. Morarji Desai himself
was also honoured as a national leader
wherever he had gone, long before he had
become our Prime Minister. Several of
us have worked in the national political
scene in our country for decades. In this
way, we have built up the atmosphere of

unity.

Now Mr. Subramaniam Swamy has
been  speaking with his own personal
experience. It is because he has been going
round and speaking to people in Hindi
that he is able to say to-day that Hindi is
@ link language, Otherwise, would he be
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able to get any gathering of people in any
one of these linguistic States ? It would be
impossible ; but that does not mean that
I want Hindi to be imposed upon the rest
of the people at the point of a political
bayonet, as even some of our strange, what
should I say, under-developed and under-
educated. Members also go on shouting
from day to day. We cannot have any
link language in this country at the point
of a bayonet. We are bound to have it
because of our sense of national unity on
the one side, and ,because of development
of commercial unity on the other. Because
of its growing impact, it is bound to come.
Hindi would come, In the meantime, we
need not denide English.

Nagaland ; English is their
language. Go to Meghalaya ; English is
their language. Our friends from West
Bengal are proud of their literature. So
am I about mine. You are also proud of
your own thousand-year-old, Cannada
literature, Hindi bas not developed any
literature as yet. But Hindi is growing in
a vertical fashion towards the sky, and no
other language can possibly compete with
it in our country, See the number of books
that are being placed in our own Library,
from the other Janguages and English,
Compare them. Therefore, it is a growing
language ; it is a binding language for all
of us ; it is our girdle. Let us'help it.
I make an appeal to the friends who hail
from Hindi speaking area not to be so mad
as they are, as they scem to be. To except
a man like me to learn to speak Hindi now
and to be as good a Member of Parliament
here as I happen to be when I speak in
English is a mere impossibility. Therefore,
let them have sympathy for us and adminis-
tration also for us, because we put up with
them. Therefore, they have to put up with
with us,

MR. CHAIRMAN : Being here a
Member of Parliament since SO many years,
you must have already learnt Hindi.

PROF. N.G. RANGA : Not much.
I have been busy over so many other things.
Then the question of the court has been
raised by one of my hon. friends. That is
a power that the Centre has not exercised
so far, but it would be a good thing for the
government to begin to think how they can

Go to
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possibly exercise that power without upsett-
ing newly developed sentiments of paro-
chialism of so many of our people.

Similarly, zonal councils also, we have
about, there appeared to be some impor-
tance given to them. Afterwards, they
established. When some of us were going
seem to have lost their importance, We can
put some life into it,

Then there is a question of the Inter-
States River water dispute, in regard to
flood control also, in regard to distribution
of electricity and so many other things.
We should not give a veto power to the
States. The Centre should assert itself.
It is high time to do it, Fortunately, for
us, we have been a Prime Minister, who has
been providing -1 itional leadership for well
over 14 vyaar:; 2ad for another 6-7 years,

we will be able to have th: bensfit of such
a leadership. This period is the best possi-
ble period for us, when we can  assert the
central authority-what should ] say, the

majesty of the nation’s unity in our country.
Otherwise, afterwards, 1 do not know what
party would be coming in'd power in  diffe-
rent States and in what way and how they
would be able to come togather, God only
knows, because we find here some pcople
seem to be pulled towards West ; some
people are being pulled in another way
towards East ; and thcse people may be
quarrelling one with the other and those
people also would be having their finger in
every pie, as they are doing it now in some
of the North Eastern States and in Punjab
also. Before those secessionists, separatists,
obscurantists and unpatriotic elements gain
too much power at the State leve], 1 make
this appeal to Indiraji, to the Government
of India to take courage in both hands, and
not to be bothered about the kind of reac-
tion that may arise in the different States
and assert, as I had said, the majesty of
the nation’s unmity ; it is not the property
of any political party. '

1 was very unhappy the other day, when
we were discussing the Punjab problem.
I did not find that sense of national con-
sensus of unity taking shape and then giving
strength to the Central Government, Whose
Central Government is it ? It is not our
Central Government ? Whose Prime
Minister is she ? 1Is she not the Prime
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Minister of the whole lot of our people ?
Just because it has pleased us-we think it
is our national duty also-we have formed
ourselves into different political parties.
That does not mean that we are going to
be so disloyal to our own Constitution, to
our political system here that we are not
prepared to accept the Prime Minister as
our national leader,

When I was in the opposition-I was one
of the opposition leaders for some time ;
also the principal opposition leader I happe-
ned to be here. I did not take that line.
Every time, when such a question as this
arose, | took the stand as an Indian, not as
the leader of a political party, the Swatantra
party. 1 did not witness that atmosphere
the other day. And it made me feel very
unhappy. 1 sincerely hope, Sir, and 1 am
glad that this opportunity has come thus,
it has been given to us, by the mover of
this Resolution. I sincerely trust that our
Prime Minister would make up her mind ;
her Ministers would strengthen her, and we
also will help her to make up her mind, and
all our people also, of all political parties
here also will try and help her and make her
feel the reality of the national leadership
and begin to assert the powers that are
given to the Centre in order to ensure and
strengthen national unity,

Sir, what 1 wanted to say is, no doubt,
we are borrowing from abroad. That is where
I could not agree with Dr. Subramaniam
Swamy., We are borrowing money. We
have to borrow money. Some of our
leaders, our friends have spoken about
multinationals. We are also a multi-
national. Go to Africa or any number of
African countries, or nearer home, Eastern
countries. You will find our people there.
Are we not encouraging our own business
people to go there end start various
industries ? Were we not taking pride the
other day, taking the credit during NAM
Summit here, that we are making our own
contribution for the development of those
countries. Therefore, why be afraid of those
multi-nationals ? Let us have confidence in
ourselves, Invite any body, any
enterpreneur from any part of the world to
come over here with the latest technology
and to develop various kinds of industries
here. Certainly, we would take care. We have
taken care also wheia Jawaharlalji was there. I
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wis a2 Member of the planning Committee at
that time. We all took care, I was the man
who moved the Industrial Policy Resolution
in AICC and also in the open Session of the
Congress and we got it passed. We do not
want anybody else to control here. But at
the same time, we are not prepared to keep
out any entrepreneur from anywhere to come
here, make his own experiment and make
his contribution and take a legitimate profit
for himself, as we would expect our own
entrepreneurs also to make legitimate profits
in other countries and over here in our
country., We are opposed to neo-
imperialism ; we are opposed to the
conception of imperialism — economic as well
as social, but nevertheless, we must be
prepared to welcome strength, support
cooperation from all over the world., And
at the State level, our friends should be
prepared to welcome, to a much greater
extent and in a more intimate sense, much

greater strength and support and intervention

and leadership, as 1 have told you, an
behalf of the majesty of national unity,

MR. CHAIRMAN : Shri o
Dhandapani.

SHRI C.T. DHANDAPANTI (Pollachi) :
Mr. Chairman. I would like to make

some observations on the Resolution moved
by our hon, friend. This is a question-
the Centre-State relationship - with reference
to financial allocations, division of powers,
and sharing of recsources which arc most
important issues concerning all our political
parties as well as our nation.

Many senior leaders, hon.
have given their views on this
it that this discussion is

Members,
issue 1 take
an academic

discussion rather than a political
discussion.

AN HON. MEMBER : Not even
that :

SHRI C.T. DHANDAPANI : Because,
nobgdy should take this discussion
particularly... (Interruptions)

AN HON. MEMBERI : It is an exercise
in futility !

SHRI C.T. DHANDAPANI : Particularly
& Resolution moved by our CPM friend,
tha'? it is against the national interest or
saying antinational or it is going to support
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the separatist movement and so on and so
forth, That isnot correct. This is not a
new thing which we are discussing here.
For many vyears, we have been discussing
about Centre State relations, Not only the
political parties but the economists from
various countries also have discussed at
length whethor the federal system is suitable
to a particular country or not, Therc are
many countrics which have adopted the
federal system. But majority of the
countries have not accepted it because they
are ruled by dictators. Out of 153 countries
of the world, nearly 115 countries are ruled
by dictators. Democracy aud federalism
alone will go togcther, Dictatorship and
federalism will not go togcether. Take, for
example, Rusian Constitetion. We call it
as a federal constitution. Therec is a right
to secede, but they cannot do it because the
political svstem is like this ; whereas in
America there is no right to secede cven
though it has adopted federal system. Some

other countrics like Canada, Switzerland,

cte. also have not got this right to secedel.
Considering Multiplicity of our culture,
language, etc. we have not provided that
right in our Constitution, which [ welcome.

The right to secede should not be there in
the Constitution. When the question of
Sikkim was raised in this House thar Sikkim
had been annexed to our territory, many
people raised the question that when there
iS a provision to annexe a territory to a
particular nation, why can vou not have a
provision to sccede from the nation, At
that time also, or behalf of the DMK Party
we apposed it and we said that it should
not be there.

Here the question is of making the
Centre neither weak nor strong. But the
question is only about some problems
relating to the financial resources, some of
the administrative difficulties, something
about religion, language and other things. I
do not think the mover of this Resolution is
going to ask for any separatec State or to
preac for the disintegration of this nation.
He is also for the integration of this country.
Every Member, who speaks here, is for the
integration of the nation. Therefore, I do
not think there is anything wrong in the

move of Centre-State relations. I would
request the hon, Minister to go into the
matters in detail, Of course, I must

congratulate the Government that they have
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constituted the Sarkaria Commission to go
into the Centre-State relations.

DR. SUBRAMANIAM SWAMY : Not
like the last Sarkaria Commission !

SHRI C.T. DHANDAPANI: Dr.
Swamy has drawn my attention to this. I
must say that he is really a judge to the
core, Certainly he will do impartial
justice because we had the experience of
him. The Central Government referred
some 58 cases against Mr. Karunanidhi. He
has rejected all the cases except two and
there too he has stated that these are only
administrative lapses. Mr. Sarkaria did
not sayany thing against Mr. Karunanidhi
even though there was a lot of pressure on
him.

MR. CHAIRMAN :
from whom ?

Lot of pressure

SHRI C.T. DHANDAPANI : That is
unspecified.. ,(Interrruption).

DR. SUBRAMANIAM SWAMY : He

did not say from Government, he said
pressure.
SHRI C.T. DHANDAPANI: From

many quarters Sir., One point we must
know whether we should be a federal set up
of government or unitary. People say it is
federal set up but many economists say it 1is
not a federal set up, it is a quasi-federal set
up. In normal course our Constitution
functions as a federal set up but during
Emergency it becomes a unitary one. As
far as I am concerned, I will say that it
should be a federal government, it should be
a federal Constitution, that is what 1 want.

Now I will come to problems relating to
languages and other religions and different
cultures. Even the other day our hon.
Mr. A.K. Sen has said something here.
Actually I was expecting much from him
because I thought he will throw some light
on the legal aspects of these issues but I
could not get anything from him. He said
that culturally we are all one or something
like that he said but I do not want to go
into detail.

SHRI CHITTA BASU
Culturally we are one.

SHRI C.T. DHANDAPANI :

(Barasat) :

In this
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connection I would say that therc are many
lapses in the present Constitution. That is
the reason when DMK was in power, they
constituted a committee. namely, the
Rajamannar Committee. That Committee
had made some recommendations to the
Government. We also requested the then
Home Minister Mr, Uma Shankar Dixit and
I personally requested him to refer this
matter to a committee of the Central
Government so that the Central Government
can examine all these matters and can arrive
at a conclusion as to which of the
recommendations can be accepted and which
cannot be accepted. However, he refused
to accept it. But now the time has come.
So, the Central Government has announced

that Central-State relations will be
reviewed.

As far as Rajamannar Commtttec
recommendations are concerned, they have
made certain recommendations. For example,
you take List No. 1, that is, the Union List.
The Rajamannar Committee only nine
items have to be omitted in List No. 1. In

the State List, only three new items can be
included.

MR. CHAIRMAN: But the Raja-
mannar Committee was appointed by the
Tamil Nadu Government and not by the
Central Government.

SHRI C.T. DHANDAPANI: Of
course, Sir, but the recommendations relate
to Centre-State relationship.

SHRI CHITTA BASU : What is the
harm if those recommendations are consi-
dered by a committee set up by the
Government of India ?

MR. CHAIRMAN: I am just telling him
the fact, I am not making any remark.

SHRI C.T. DHANDAPANI ; Where the
Central-State relationship question arises,
when the State Government appoints a
committee or a commission and it gives
some recommendations, the Central
Government will not take them into
consideration but if the Central Government
appoints some commission, all the States
should carry out the recommendations of
that commission, accept the recommenda-
tions of that commission. So, this is the
tendency which is prevailing now.
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SHRI CHITTA BASU : That is the
attitude. The Rajamannar Committee
committed sins, virtues will be committed by
the Sarkaria Commission.

SHRI C.T. DHANDAPANI : It is my
personal opinion that such commissions
should be appointed by the Central

Government because of the Centre-State
relations.

SHRI CHITTA BASU : I share his
views,

MR. CHAIRMAN : In my personal
opinion such Commission should be appoin-
ted by the Central Government because the
Centre-State relations are involved.

SHRI CHITTA BASU : Sir, I share his
views.

SHRI R.R. BHOLE (Bombay South
Central) : The recommendations of Raja-
mannar Committee can be considered by the
Sarkaria Commission.

SHRI CHITTA BASU : Is it only be-
cause that was set up by the State Govern-
ment that you should not accept its recom-
mendations ? This is your attitude.

MR. CHAIRMAN : Sarkaria Commis-
sion can take into consideration the recom-
mendations of Rajamannar Committee.

SHRI C.T. DHANDAPANI] : Sir, in
the List III items 21 to 45 have to be
omitted. As far as the financial area is
concerned, there are 23 Articles in the
Constitution which have to be reviewed.
Either they should be amended or they
should be dropped or if any inclusion is
necessary, that also can be done.

In the same manner, as far as other
disputes are concerned, what I say about our
Constitution is, there are certain provisions
in the Constitution. The question is whether
we are sincerely applying these Articles in a
particular crisis or whether we are applying
these Articles to diffuse the crisis. We are
never doing it. For example, Article 262
dealing with inter-State water disputes. In
how many cases this Article 262 has been
applied ? None. Then why are you having
this Article in the Constitution ? What is
the reason for it ? Jnst for names, sake
you are having this Asticle 262, Under this
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/icticle the Central Government has
enormous power, they themselves can inter-
vene in this matter, I do not want to cite
any example now, because many questions
will arise in many States. Sir, take your
State and my State, Karnataka and Tamil
Nadu. The Central Government can inter-
vene in this matter and they can give some
award or they can tell that this is the share
of this State government or that State
Government, Then what is the reason that
the Government is keeping quiet ? I know
it is because of the political reasons, In
that case, why should you have this Article
in the Constitution ?

In the same way, you take the Industrial
Development and Regulation Act, 1951,
Wherever they need the industrv, the States
have to go to the Central Government and
obtain the licences. Not only Tamil Nadu
and Andhra Pradesh, but all the States feel
that they have to go to the Central Secreta-
riat, and even Chief Minister has to wait at
the Central Secretariat to obtain the licences.
What is the reason ? Why should you have
this Article in the Constitution ? You can
give the liberty to the States. I can under-
stand that if an industry is based on raw
materials to be imported from foreign coun-
tries the Central Government can intervene,
but I cannot understand why if a State Gov-
ernment wants to start an industry based on
local raw materials which are available nor-
mally in the country, it has to come to the
Central Government and obtain the licence.
The Central Government cannot give licence
to every one on a particular matter, as for
example, a polyester unit.

MR. CHAIRMAN : It is in respect of
big industries.

SHRI C.T. DHANDAPANI : Polyester
requires Rs. 40 crores per unit. The other
day, Mr. Sethi stated when he was Minister
for Petroleum that in the Sixth Five-Year
Plan the Government decided to put up four
units. The Tamil Nadu Chief Minister was
sleeping over that matter. He did not apply
to the Central Government. Out of the three
States which applied, your State Karnataka
got it, but the other States have a grievance
about it because they think they are neglec-
ted. But when they get the raw material
locally, they can start the units. This is the
thing.
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In the same way, there is Article 307
dealing with inter-State trade. Even in U.S.A.
the Commerce Commission has been con-
stituted to regulate inter-State trade. Now
all these State Government when they like
they adopt tactics and harass the people. If
there is a Commission like the Inter-State
Trade Commission, the matter can be looked
into by them and disputes can be settled
between the States, The trade can be regula-
ted. There can be smooth movement of trade
in this country. As we have not utilized
this Article so far, then what is the use of
having it ?

Now ] come to Article 263 — Inter State
Council. What is the use of having this ?
CPM once objected to it, Shri Numboodri
pad said,” Inter-State Counci] should not be
there.” The situation was like this that the
Prime Minister will be the Chairman and the
States will be respresented as the Members.
The recognised Opposition party in Lok
Sabha will have a Member. The Council
will settle the issues like Chandigarh issue.
So, there is a forum in which the issues can
be negotiated with other States, There are
many Articles like this. But we are not at
all applying those Articles. What is the use
of having these Articles ?

Now 1 come to the appointment of
Governor. The Governors are appointed by
the Central Government. In olden days the
Governors were appointed from among the
persons of high stature, That does not
mean that the present Governors are not of
high stature. The Ceptral Government app-
oints retired officers as Governors. Some of
the Governors do not even forget about
their previous jobs. They think that they are
Secretaries in a particular Department, That
is why they are following the foot steps of
the Chief Ministers. I do not want to name
them. I would request not to appoint re-
tired persons as Governors in the States,
By appointment or retired persons as Go-
vernors, you are not going to get benefit out
of it. His job is to assess the situation in a
State. Jt is not to tow line or oppose the
Chief Minister. So far as the DMK is con-
cerned, we are for the abolition of the post
of Governor. It is un-necessary. Public
money is involved. Onc may put a question,
when Constitutional crisis is there in the
State who would take up the job of report-
ing the same to the Central Government.
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I would say Chief Justice of the respettive
High Court can do this job, Even now also
when the Governor goes on leave, the Chief
Justice acts as a Governor. Even the Chief
Justice of the Supreme Court acts as
President when both the President
and the Vice President go out. In this
way there cannot be any political moti-
vation. I would like to give an example.
DMK Government was dismissed at 10 O,
Clock on 30th January. In the first instance
Shri K. K. Shah fromer Governor was prai-
sing the D.M . K.Governmen, At about 4,30
p.m. he saidhat it was the corrupt Govern-
ment. He therefore; rccommended dismi-
ssal of the Government. Governor has to
act in a limited way, Why should we spend
lot of money-— peoples money ? They are
not at a]l useful.

MR. CHAIRMAN : During the Presi-
dent’s Rule who will be the Head of Admi-
nistration ?

SHRI C.T. DHANDAPANI : The Chief
Justice,

SHRI AMAL DATTA :
President can also be abolished,

The post of

SHRI C.T. DHANDAPANI I have
not said about the President. 1 have talked
only about the Governor,

MR. CHAIRMAN : Who will look
after the State if the President's rule conti-
nues for one year ?

SHRI C.T. DHANDAPAN] : The Chief
Justice of the State, Even if you put the
Governor, you appoint Advisers also. It is
the Advisers who are eventually ruling the
State under the President’s rule,

PROF. N.G. RANGA (Guntur) : Even
then, there should be a Governor,

MR. CHAIRMAN : That is his view.

SHRI C.T. DHANDAPANI : I may be

wrong. But you open the door for a discu-
ssion. This is an important opinion.

I would now come to another important
thing, i.e. State autonomy. It is not only

relating to the sharing of power or sharing
of resources but it is more than that.

I would like to say one more thing.

Shri A.K. Sen has stated about the culture,
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religion and language. That is most impor-
tant. We must apply our mind in that res-
pect also because our country is a big
country having many languoges and many
races. I would like to quote some relevant
portions from the book entitled ‘“Modern
Constitutions”  written by Shri K.C.
Wheare :

“If the communities differ in lan-
guage, race and religion, safeguards may
be needed to guarantee to them a free
exercise of these national characteristics

Even when communitics do not differ
in language, race; or religion, they may
still be unwilling to unite unless they
are guaranted a measure of independence
inside the union. To meet this demand.
the Constitution must not only divide
powers between the government of the
Union and thec governments of the indi-
vidual, component parts, but it must
also be supreme in so far at any rate as
it enshrines and safeguards this division
of powers.”

Therefore, the question of autonomy
not only relates to the sharing of power but
it relates to the way of life of the people.
Therefore, that should also be taken into
consideration. I do not want to talk much
because 1 have already said about it and
there are many discussions and many
opinions in this regard,

Sir, 1 have gone through one important
book entitled Ambedkar-—A Critical study
by Shri W.N. Kuber, He gives some other
idea. He says, as far as India is concerned,
one federation is not sufficient : it is not
enough. He says, there should be two
federations —one federation from the South
and another federation from the North.

PROF. N.G. RANGA : There should

be only one federation and that is the
super-federation.
MR. CHAIRMAN : That is his view.

Let him state, You may not agree with him,

SHRI C.T. DHANDAPANI : It is not
my view, It is the view of the author.

MR. CHAIRMAN
supporting it.

SHRI C.T. DHANDAPANI : This is
the view of the author and Ambedkar and

But gyou are
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I place it before the House to consider what
he says.

It is at page 232, Ambedkar had talked
about the language issue also. I quote :

“One federation for the whole of
India with equal representation for -all
areas will not work, In such a federa-
tion, the Prime Minister and the Presi-
dent of India will always be from the
Hindi-speaking areas. You should have
two federations — one federation of the
North and one federation of the South
and a confederations of the North and
the South with three subjects for the
confederation to legislate upon and
equal representation for both the federa-
tions.”

MR. CHAIRMAN : This is the opinion
of Dr. Ambedkar or Kuber ?

SHRI C.T. DHANDAPANI : This is
Ambedkar.

FAUATY ANAT T (FIRT) AL
ofg vg1za, [U IO {1 HET
fest aa=r eafaqg & so@ qeas § wo
HHATHY & FYA &7 Soara fwar § wfsa
ag qar 4g! tF 1o yFABFT 7 g I
g dIT & F-1 7 war aaar § {5 «Wo
FITIFI F W W FIvEedr A i@

TIAY ST T B 1 §F 97 gH anifa §

MR. CHAIRMAN :
of order. You can
Dhandapant is only quoting.
be supporting the views.
agree with what he says.

SARI C.T. DHANDAPANI : Do not
get annoyed. You must have an open mind.
You must discuss all points. I can under-
stand as long as Mrs. Gandhi is Prime
Minister, being the national leader, people
from the South will have no fear. We need
not have any apprehension that our rights
will be suppressed, But after Prime
Minister, certainly we will have our own
grievances.

MR. CHAIRMAN ; Now you speak of
the present.

SHRI C.T. DHANDAPANI ; This is
one school of thought,

There is no point
continue. Mr.

He may not
But you may not
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SHRI AMAL DATTA : We are here to
shape the future.

MR. CHAIRMAN : Why ifs and buts.
We can just see later,

SHRI C.T. DHANDAPANI : Another
important matter which Dr, Subramaniam
Swamy also stated here is about Hindi
language. I have already stated when 1
took part in the Home Ministry discussion
that DMK is not against Hindi language as
such, We ate against the imposition.
Dr. Subramaniam Swamy also stated here
that we must give some opportunity to the
people who want to learn Hindi. That
opportunity was not given. For example,
when I was a student of 1II Form, I myself
voluntarily went to Hindi School and 1
studied. 1 completed two books. When I
went to IV Form, they said it is not
compulsory. Then I said T do not want to
learn. They said you must secure 357
marks to pass the examination., I said 1 do
not want to learn. Even when I came here
in 1967 for the first time to Parliament, I
was carrying some Hindi books in order to
Learn Hindi. After coming here, even when
I sit in the Committees, Members who know
English, they all speak only in Hindi. I

found particularly from this side our
Vajpayee’s group, used to talk only in
Hindi. I decided not to Jearn at all. That

is not a mistake of the
a mistake of the
a mistake of the

is the reason. It
Tamilians. It is not
Southerners. It s
protagonists.

MR. CHAIRMAN : But you have
learnt some words already.

AN HON. MEMBER : Hindi
imperialists.

SHRI C.T. DHANDAPANI: As far

as this language is concerned, I am very
sorry to say that language alone will not
unite the people. 1 differ with that
argument. Even religion will not unite the
people. For example, in Andhra Pradesh
our Shri Satyanarayan Rao and Shri
Rangaji, both know a simple question of
of Mulki issue, own brothers, own sisters,
all relatives, haxe quarrelled.

PROF. N.G. RANGA :
one another.

SHRI,

They killed

C.T. DHANDAPANI: They
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killed one another. But I did not want to
say that word. In fact, they killed one
another. It is a question of reservation of
right. So they killed one another. Same
thing. There are many Arabian countries.
They are npt able to get united even though
they belong to one religion and one
language. FEast Pakistan and Bangladesh,
even though they belong to one religion,
they are not able to unite. For example,
communist countrics and socialist countries
even though they have one ideology, they
are not able to be one bloc' There are many
countries like that, Russia, China and
Vietnam. Therefore, which will unite the
people 7 only the mutua] respect and
understanding alone will unite the people.
For example, in Switzerland there are four
languages. Why should we cite Switzerland ?
Let us take Pondicherry. There are five
official languages. Anyone can write in
Telugu or Malayalam or Tamil or English

or French. A Telugu man can write his
application in Telugu. They have some
arrangements to translate it, Malayalam

man also can write like that. Pondicherry,
a small union territory, is running a Govern-
ment. In that case, why cannot we have
such an arrangement ? Therefore, on the
guestion of language, national language or
official language, whatever it may be,
Government must think twice before going
in for implementation,

Before I conclude, I would like to quote
some of the important leaders who have
talked about formation of a federal
Constitution and more powers to the units.
It 1s not the DMK'’s policy. Nobody should
think that the DMK alone has started this
policy. Many important leaders had already
spoken about i, At the same time I would
like to tell my hon. friends that the DMK
is not against the Central Government,
they must understanding that. If it is
a move-against the Central Government,
certainly the DMK wiil not support
it, will not be a party to it. If it is against
the Congress-I Party or against the Prime
Minister, certainly the DMK will not be a
party to it.

SHRI CHITTA BASU : Then what
is the good of having a different party ?

1t is not
I am

SHRI C.T. DHANDAPANI :
against the Central Government,
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talking about the motive. There is no
motive at all in this Resolution. We want
to have some arrangements. That is all.

Many Members from the Congress-I used
some harsh words which I did not expect.
Some of them have said that whosoever is
pleading for more autonomy is anti-national.
I was very sorry to hear this. That is not
the intention of the Mover or myself.

Shri K. Santhanam. who was a
member of the Cabinet, a learned man, and
who was a member of the Finance Com-
mission. has stated :

“The Indian Union, though it is a
federation, is a special type of Par-
amount Federation. a federation in
which the paramountcy powers which
the British Government had over the
Indian States have been taken over by
the Union Government and applied to

all its units ..”"’
Shri B.N. Rao, an economist, says ;

“In a country of the size of India
where some of the provinces are larger
in area and population than the largest
European power outside the Soviet
Union, no form other than federal
would have been possible.”

This was said by Shri B.N. Rao in 1963.
This is what Shri Ramaswami Mudaliar
has said :

““No one objects to strong Centre.
If in spite of that there have been voices
raisd regarding provincial autonomy,
hushed voices, clamant voices, greatly
daring at times perhaps, it is only
because there is another aspect of the
question which has to be appreciated by
this august Assembly.” That is, the
Constituent Assembly,

Dr. H.N. Kunzru has stated ;

“We should not go so far in our
desire to give comprehensive powers to
the Central Government to deal with
emergencies as to make the provincial
governments  subordinate  ta  the
Centre,”

shri K., T. Shah has stated ;

VAISAKHA 9, 1905 (SAKA) Relationship (Res.) 386

“The general trend of the Draft
Constitution seems, excessively, and
unnecessarily, to place power in the
Centre to the serious prejudice not only
of the units but even of the very idca of
democracy. We flatter ourselves, we
are embodying in this Constitution...”

This is what Prof, Ranga said while he
was taking part in the Constituent Assembly
debate :

“To enslave those provincial
governments and place them at the
mercy of the Central Secretariat and the
Central bureaucracy...”

So, many eminent scholars have talked
about the need for a federal Constitution,
Therefore, 1T support the Resolution moved
by my hon. colleague and 1 request the
Government to look into the matter. The
terms of reference of the Sarkaria Commi-
ssion should be widened and other members
who are going to be included in that Commi-
ssion should be announced very soon so
that the work can be started immediately
because it is a laborious work no doubt.
I request the hon Minister for Home
Affairs. Even though it is delayed much.
the function of the Commission can be
expedited very soon,

By saying this, I support the resolution
moved by the hon Member, Shri Datta,

Wt afgar @v (F138T) . @l
ST, ST 9EAIE AT 9 13T T @0 g, 94y
u? faww fysa g 1 & 39 fa=ard #1 ggq
T A9 NEJTA FIAT AGAT§ )

a3t wgsz fqTix g 2 5 ¥ 99gq
giar wifzq | &+ waga 7Y g ar gar
faaq « usa & F aaTrT gr g A7
A1 3T &AL H 4 AIQAT | HIF & Y-
fag gm & g &1 grar w1 957 agq @
qgRAYH & | A1 GfGEdT ¥ gaq s
qH 5y TEI § | FAL 3T 7 Afwr Wy
qifeEarE ¥ #991 A9 FYR FEAT IEAT
2 | safag wgeaqo 2 fF ga gy gean
F1 AW HIT AL AT GIEAT gHIT T
gAT gwmar g1 | gafaq ¥ & Hfys



§ afws a9gg a7 A afes ¥ wfaw
SIFTAFAT § |

gfagam #1 fagior s®% 3137 ==
Iga g ggd) ¥, =iy qw Y waqewar
#t wef A @ &R aga @ gaifqar &
qf | 37313 @ aga W1F-gHEsT gfagE
B! 7147 § | F Q17 # faqw w9 ¥ FgAr
wigaT g 6 guR A A Q@ aga & uvy
g, faaw faeta feafg wasic § gaw
qger ¥ AT FT AW AAT ATGAT )
Ol NHTT ¥ IALN3AW, Hew wy rfz
usat &) aifas feafa sz €, ¥ 597
g3 qT Y &% Agl g7 g%q & | afz feay
woHY faqgr FT AT H@AT gIAT g,
faa Y f usedra § fagd Fegiw
qral ¥ QI e, FT FIHAT FA7 98, S
FT GIAAT T I, QIEFAIT &1 graar
qs; f&&Y WY grsfas faor v aman
wA1 98 ; at f&ar s #7 fegfy o
7§l ¢ & ag IFT T@g gFIaAr F aF )
JgE! Hexr & gE@Ar oAy qsay | faar
Fx T agraar d ag fwer N gOF ¥ I9
feafa &1 gwrast 4 $T aFar g

A F@ag g & a3 & fad
U § F7 sqaeqr #) feafq faredy &,
grEgarfas T g 91 §, a IT IHT H1
&1 q@ UF, dF A1T 9 OF S Araz@Ear
qedY § | 99 ¥ 918 faAdr 98 @ an
T 9@ g1, ¥ agy famiied g fe @
g OF & JEA&KAT g AYT & ey 9y
QF &) ATTAFAT g AT ATHT &7 o} (raza-
war g | afs &= warga a8 g A T8
g IF1T EOFT TITIT FT AT | By
9T g4 g fagara @ fF 93 o) 5@ g¥c
®! W HW §, @ 98 IFF! QU §I&
wiferr ®3ar g ) & et wwer & fag
d@t &t anf &Y i & fag ¥ ¥ g

feqr s § f5 ag & &t o & i
|
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gq fagara grar & f& d@o dto ardo
FI arw gyt at ag fasag @i, zafan

#e ato Ao #1 w17 & fog 1T faar
SIIE

WRux fax 78 R afds wdlsa
262 AT 263 FiEATa &1 feadlz &1
fer wriw | SfF ga®r geaym A gar @
g fag & fesitz g =rfga 1 & #gAn
Tgar g fe &red1gaa 0 o) W g 9@
Y graYsresr ¢ fqasr sgor 58Y frar
mar g, afsa Fdvadr od afifeafaar
gar giat & 919 IAFT FYIT FIAT 93471 3 |
A1eTHT 262 1 TGN sa7 {wa71 a7 ar
gis geer.eee 73 feegza g3 2, faas
fad fesgaca gxfte fen sd 2 aar faa
¥ 10-10 AT 15-15 |IT KT (29 AT
STAT §, AML ZT AETHAT ®1 QA7
AHT § AT, F1AT T AFKIT KT FAAT
faad #fta e 71 afas qaT gl
a1  feeegeq £ F aArca g 917 AR
gOI GHRIATHY SAIRT I &) A14Y |

Y T wIga-g faq 93 3§ 21 @Y
qr, ga’ u& fax Fz @ 9 fF gArd
wufa gafad 4y 2 fF gm gzt gfaq
# &1 FErAY @iFAd 4f faawr gH
qi JIA & QU FAT 41, Ia% Q77 g9 d
10 g1 @0 | gafay § Fgar Irzar g—
AICIHT 262 &1 qcdATg F3q7 T1fgq, 39%
QAT Fqa gAAT qifgd, dezq vae
FATAT AfgU AT wadz FAIFT I -
we fiax fezqgza & sawr fagziar faar
srar =rfgd

a3 szt fgedy & At ¥ f9%
frar war | ga} SIRAT TAT 12T T TH
graeg ¥ 799 faare g4z {67, T 97
sl & o stqd fa=re oz f57 1 g
EAAT IT USE , THXT FI1E 7 HIT 74T
qang gAY =1l | 1T gAR HIET aST
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aw g, Afea gaa) st qF wiwr & ) e
EHIYT AW FF § I AT a7 AqA
WIGT &T AT FT q1 THFT ST THAT
AgY qzar 2 | 9% fawr & ag @ig gav
grat g f& 7 &1 apfY a& a1qaT gF JraT
AGN AT TF & 1 T WIGT KAV USF
ST 4 ST grar 91 FHEY AT9T FT G

Nl TR0 FigAEw A (FAFATI)
o qlo (qw) 191 % AT & IA
ag 5= 91 2 |

ot gfgwez W F4faT A F3ar @
f& wigr os grdr IifgT 1 & g@ T1@
AT g, To A9IGL A1 4g& AT g9 41
®I A7 9 (& ga a7 fH4y 9T gy
qgl |wifge | fa&T 9¢ ATVIEAT  WIGT BT
quar 7, ag IfEa gy g, avgH
qg ufag.qys qeie @A Sifgg A
THIHAT ¥ 9g) H4=q vTre fo&g aq §,
afsq ga% tqu @@ §ff gaET fgg,
AT &qrel ot 7 wgr f& 28 9@FE AW
T gFi & goar fgedt wrar & Ay
AAT | IHT HIT AAAT @, JAUT AT971
g, A4 YIF FIAGT g, WIIUSE & AT
AT &, o7 43T FT FTRI A0T =)
[Tl g, E8FT AAAT §......

gwais WglIq : ®47e® " JAar
g

oY afgarg WA : FAfed Y AT
g, gafaq 93 enawas g omar g e gw
ez it fg/t § Ak ¥ g aw A
sifqa FAt Fifgq 1 93 9t & fa wamd
gl @1 g, gid feqiZae fifaa &3 @r g,
gT wrg fgrdl &7 &9t adr gf &, fedh

mar afafaar a4t gg &, 9a1@ & W ¢,
usaY # Wt ware @ @ g, afwa s
SaTe gl gl g saa afq agl g, w@d
A wfq vt wfgd | g9 € FW A
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IqIT T FT AL FAT G §, m
et A #TAr wrgw, Afea ag wife
X W@ & 10-15 a1 20 @I a% gAY
T WINT g @17 | WIST 3T &Y THar &
ateq %1 oF F1 ¥ 1 Var ag) § e fgd
& TS AINT I4T AT ¥ OHKAT AT TN
gg a1 ¥q9 qF HIT & | gafay Wi
TR gu & Fifgg s wfgd aar
fg=Y wiar # fasfag @ 1 gyrq
HIAT ATfq |

g A o1 ¥ {99 qlx 9T Fgar
18T § 9 98 g f6 Iwaw 7 feegzw
a9 g1 & ara sgafa araq wqifeq fear
TATAT & AVT FTAT GIRX AT HY A1)
g | 39 guT 7178 § fyege gar g A<
gh Wl aggE gar wafs saar qiEf &
ST 4T | 9 IFIA A JIANT GEHIT
9f, 37 @ %1 frar, gawr femaa
% faar1 39 @9a g8 Tg 9&e A
AT FAI(® TAT IgI Ty qO% ¥ fwar
a7 | g7 W AT I AR Y §T 919G &7
gERIATT FIG & AR usgafa wraw agr
eaifaq #3d &, w1gi & a8 w3 =gy,
ar ag sfaa agi g 1

qF AT 17 § ag HgAr w1gar g 5
qFAA F1 I WY g9 IFR &0 ', Fqaq
@1l ®Y 93T T § | A« g feafy dar
ARERREI CC M TR I U ECHEdE
agh %a @A FTHI AT TE & | JE2 AT
¥ ato dto qw &Y gL § AT frg §
Y g9 qIET ®Y GIHIT § AN F7ar qrf
FY GLHIT FATEE § ¢ | o9 TG THIT §
eIl §, ar g g wifaw s Mg
fe gat @ wfesc §, Tade & .
Qg §, SAHT FEIAT gA 7 H< A gad
faq sicdiegaT & falry ol ¥ argsgea
Qar wifgq T sad foq vy & faata
¥ oA W w A weea @, & 4g
Yoo W wCAY gy 1 ore ST qTET Wt
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sy 91, @t oF feafq AR qar gd 9t
Saqr qiEf & suE § o9& s uEh
aaré & gEwr fgar @, @ 9w @ww
Tsgafa st & qraq us wzA arar & fea
F g@IT gy & fag sw=w fEan
S| IeglA S gEmEUd qegIm I
arefaa fvar | g 97 1M 7 ag &gl fF
s\ quargTig TegIor F1 HfAT A F
qrg =Y FNSFA AN FToArHAT F]Y G
f&ar nar | &t g oF 959 39 Wg 4T )
S¥ gAg uezafa sr 7 gud) fefewma
T OFTIHTES F1 1T HY FAATAUH
1 arafaa a2 fear 1 zaw f&d san.
AT UT Z gFHAI & | FfAAF T IFR
¥ gk 2 & gy fysa-fus oifzal «)
gx®t fymafas gad § g @ 9A
qifza} &1 3 fFET qg &1 0gUT T I
AT A F) F72 & fEa1% 8 FET &1
grgax 7 faa 1 wsgafy awr|a A a3qd
# fagfeal & aX & o1 gET19 §, 39%
qR A Fzd & agug ¥ favyd swAr
wifga, ag " 41 8 |

& ag 37 Fgar Figar g v $°g
H1 Awga grar ifgd | AT FW AN
TE, T gL AN 44 AT 55 WA
wfHa ggar 8, 3@y Gl H @A 1€l
®) guifa g St g9 Fg 99 aga
AGIAAT AT & | TH! IHIT Y 9T AT
HT F AT FHIM g, AT IAFT F1E @
AT A6 § | T T THIA IAMHC AR
gfzar &1 fawrg agf T qFal sa\fE 97
% qIg 99 @197 Agi g | gHY qWI
TN @ & AT B M ST FAT
1T FY €22 A arda A5 & qI9F A
QT o HTLoE o FY THIA § 1 &HIT AT
AT HIIHE A aqq grafagay &
F AT TSN W A T ¥ § ar 20 g
FIIFA §, TIF1 H1q77397 J7aI F) A
TP FATTRATZ | T6 AQY aga &
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U w57 &, faa®r ga @ & fag usy
¥ &7ar 4gl g, sa% qrg Hifag grE|
2 gafag ag @g7 srawms @ & &%
qogd g #ifEs FT F7 wAGT QM
qt gHIR A FY GIAT & AL, Feg AAGA
grm, at gw faes gu &t &t fawfad &
FHEI g1 AT aig ¥ gwid a7 AywEaf
a7 &, ag-zedq gfear § fasm &1
ST AW 8, ARNEE FT HIHET §7 g,
WAL gH T A Al w1 Aqga a8
F3, IAFT AT FEE A FI4A@, at fem
qFX gH W F gI&AT FI I fF59
SHIT 87 AT FT GHIAAT HT G |
37 @ & fao o Wreard g7 & &
Aorzaf g7 & AN gy g7 2w
gfasfaa § |

Fifzarfag} & g7 F faq 1 «@fa#-
faa g, 3 awt =Y & fawrg % faq ag
HIEWF AT J&4 2 fF gAry F# A7«
g g1 3T ZAFI AIgT FIF W 3T I
QFAT FTIH FI, VST THFAT F199 F |
T SFIT Y gH T4 UST & g 949d
71 faad f& #1€ o qema gurdt aww
famg 1 st 9% |

ol Taee sag qaf (F083HT) @
wrafa oft, 7 #1T USAi & FIAT 99
gg 9T 17 I WG a7 § 99 W 2 |
gg w37 gafaq qar gar f& 36 awt &1
HITIEY & FIFAZT AT & T WET &1 Hal-
Tt faswrg s @& Agl g quaT | 91
A go Y gar g, wfea d@fqwa &
y&Ear & geaiia aatmer fagma agl
gar | gfawra & gEEar 7 qaqnar §—
WHIAAT, CHAT, 7419 FIT WEATA | A[FHA
TR Y g7 a1 gfgara #1- grasi & &
faa g 17 Aty STTT § 97 g sufam
FI AT CF fgear g, ga% AT &<
SEH! & FIN § a9 Agt faaar g f
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gay afefeafa & Y &0 &= qT qar-
A9 FIAT &@rAfas g |

ar oy afefenfa & g7 wer &
gfifeafa 8, 5o+ 2@a & ag qar ar
g fF o g&r 7N gar7 7A F oA
STHFHPWATE | I qAF Fadr &1
afes 98F 8 &l & s9ar &r wfafafacy
AET HIT ¢ 1 T GGIF qH F UF Uoird @
&7 F I F17 & gAY qT TG I8
ger fzar sty | w17 oA feafa g ar 18
Y FTH &L |

ag i Agl 3 fw gark agi @t gEq
A ¥F 7g & | gz afsq wifaez asaw
o= |l geq A1 & | I A gfag @
WG § Jeq AATgu 31 W9 F qiar A
geq HAY 8§ g9 9 qIg & gEd1d A&
Az FuifF 378 oAt afes % gru aqd-
A9 sl F fagg § fau gaufa qra
g SiraT W) | 2§ I ¥ I@  GHY TIA
AT 337

AT gH Gd & fF WIT & %7 9T
fas wsa ¢ g7 fFar wsy § g3 ffgar
TAFH 2500 ®IT g A fwdr wsg w
400-500 *97 97 Ffgar gawg & 1 wsal
q St 3g |ig A= fagufaar 2, g75 3@q
ge USAl H gg wiaar sen g e gw
USET § ¥ qaiex  fgear faaar aifyg o
gg safag grar @ f& fedr &1 9 fgear
faar g stz feay #1 sarE feeqr fasr g
7-8 fag atrayr @ & 1 gT & uIEy &
feear fega foar sar & 1 ag Sars &t
® | gl amEar T umarg 1 #4) Az
usal § fag, &t &edta wwEd & srfcgar
g Fuax & fgemr foew frar g arfe
gAY vt &1 faww gyfaq &0 & & o
YT ag St &r wFqAT A1 74T R, WG
& usal ¥ &g fasvrg § s=q< &1 040
¢ ST qTEr o7 gF |
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Fg FIT & T F gEq FA =
S a9 7§17 FIAI & w@tq geT qAl
A" Fagear 4 gg fAwg fear a1 s €@
954 97 fHe & faw9ie #3d #1 8@ §
AT st 1 arfas afFal 93@ 7@ K/
S&TT 8, 1Al &1 fas ¥ faaq A
TET § | TH 98T &1 G99 FL W ¥
77 fg=1e KA FfE0 1 AT ag WA AT
THYT giar st 7Erg |

#rsr wg af@or & usAl, FAlES,
dfmaarg, aeaad, TfieId & ger
afegt 3 off 3w Foor oz F a9 faw
F7 97 §97 VAT F fqu owaEg
21 FT ez A fearar ey 3w 9x
faare &%

il QRO FeaaTTIAN A : THT AV g
TAFHET FT AT 3 |

ol A q8/1Q q&f : AT 99 9T
faare &7 @2

zaF1 afwog gz fawar f& gard
THIT AT ST T 7T 24 TH F1 gHFAT
AT FY TqvT 7 N aifE Feg-vsa
q9 gaT | gaF1 UFAGF JET A7 K0
AT §FHAT 2 |

g3 WY I@A Y FrFzgFar g fw sar
gywifxar stat &1 59 wsay & sredr
Az frzam wicq 2 ? F@F za7 o o4-
92 &Y UAfa a1 AgF a7 o ?ogay
qY 929 &) 9L FI AFAT @I FY
ASTT FI TT AFAT 3 ) |

gz @) & f& szar faq smwr am-
Aty SR S F gwafaa § a3
qerH gl ! g 9% § |14 § & oy
#I feafa &1 2@a gu was) ax fase s
T§ avg ¥ e %1 fangd) gf feufa +y
garr i awar g 1 faad o s @y
e, a9 97 T ¥ furg faar § 1 Far
ggHT 1€ W JIWT I FAwET &
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g%ar ? §9 AW FT 3G AT FAMET
arT wifzd S W A Ao @ qH
faad aqa § gade #1 fegfq gara g
gg 91 fagmz fear sar sfge

3® AT 1734 FUE ¥C FT 507
UTET 15T AT & | §TH & 4200 $US
wqar gaurfas fgear usaY &1 fagraar
21 & W FOIT A aa FG A% 8§ |
1430 FAT TIY & AT 2F9 I H7F G
1T 7 gifaw feg &, Sad § &aw 80
FAT T7Y ST F1 fEC TC | F47T IZ AA-
qifgq dzqru @ ? ST Feg ¥ HAT AGY
g a1 39 fgeq &1 987 Fgi 9@ S1ar g1
gafaq ueal w5 A% axg § ufa
sraea far srar [ifgy arfe ITFY aregr
Feg & wfq W@ wavT dErAEY

gfae & d958% 241 ¥ 263 # #7=%
UST grEEY K ASS! ATRATHI & T
2 1255-256 # warafas wisgal &1 A
JeorE fwar oa1 8 | 355-356 A ®em &1
fager afsq 3@ $3F 1 q1quT7 g fa9$
EI &g GLHRIT W H UST & TH H1GT
& aFd g | UsT a1 waafas wfFaar
F7Z A9 g9 H & GHAT §, FIT KT g
gra g | FgawIE q A F 1 afeq g,
qg Sfaa W 1 T 9GH W FF-UT &
Q1= zsug 1 qfifedfa @ ggs88 255-
256 & HWI FH ASET g | AW
qeeqfa qrEd A FI&F | §ED HEX
aed uaAfa &1 as1EE &9 1 auES
gifaq 37 ® 7T WA § |

& HIOFT 41T AIFfqA FIAT ArgaT
gfe ot Y 7 ANl & waey
fega o @ &, 9% fad ewwrfaar
&1 & faC §9 evg Qe FtTT qg
Ay 9ifgd | qwd fedy &1 waag agl
grar Jifgy, &8 a@ & WA Al
Tifg |
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fegazg zfaw & ger #fagt
95% g€, 9t avg Ad-gE d ) A
g% ¢ A1 QAT &Y 9TEqr Fadr @y ar
F1§ 10 a8 ¢ fF zwus #1 o
qar g | AgEY aaEd § gy usa &
qrqu fagre & fao i sifeqar 8 gAsT
angeT |gr g% § grar [fgg arfF #1g
WIRE &7 A Y g |

fagre gxFz 7 226 FUT w97 F)
Wi &Y § 1IN WEAFT FFIF 9T QT @
YT GF& AT AT Q F | A FA, AT aF
sasy g &y gfa A8t g @41 g ey
feafa & &t @ aga &1 sregr g1 g
21 ANT I EY H AT W AT S U AFTIH
T @ T FEA FT S AR FIAT T E
AT, WG qIT g1 93 &7 Feaq §
F9 A Y @l ¢dl graa 7 2wva 51 feafq
qar gt 1 fagie & &ai @ A1 gy
qg @ e, SuHt fRed 1 gaa &
Tifge | T USAT F1 §A@HE G
giar Fifge, qaa qu A&t | avarfar
grarw &1 udr fgziad &1 «id s 99
TSal Ft AT Y

MR. CHAIRMAN : This discussion is
to conclude at 5.30 p.m., according to the
extended time., .Is it the pleasure of the
House that it should be extended further,

i.e. for more time-because there are many
speakers ? It can be extended by onc hour.

To-day we cannot sit after 6 p.m, But it
will be carried over.
SOME HON. MEMBERS ; Yes,

MR. CHAIRMAN :
time by one hour more, Mr Harish Rawat
is not here. So, Mr N., C. Parashar may
speak. He may please be as brief as
Possible.

S0, we extend the

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : The Resolution that has been
brought is a very timely one because it has
brought about a debate in this House on an
emerging situation whieh has caught the
interest of the nation,
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The appointment of the Sarkaria Com-
mission at this moment when this House is
discussing this Resolution is also in line with
this new interest which has been evinced in
the Centre-State relations. This is also the
time when the new Finance Commission is
doing useful work, and we are also on the
threshold of the 7th five-year Plan. About
two years are still there.

There are some basic issues which have
to be thrashed out. There is, I believe, no
basic conflict between the Centre and the
States, because the Powers that have been
divided between the Centre and the States
are the Powers which are necessary to carry
on the affairs of the nation ; and it is some
sort of an internal arrangement meant by
the framers of the Constitution to ensure
that the nation moves on the Path of
Progress and social justice. But the very
fact that this Constitution has been amended
more than 40 times in a Period of less than
40 vyears, is proof that there is enough
resilience and flexibility in this Constitution
to cater to the developing situations, and to
take on new responsibilities, and to divide
the various sectors of authority, as per the
need be. At present, the Indian Union has
22 States and 9 Union Territories. Now,
there is only one¢ point on which all the
States and the Union Territories are equal
or put on the equal footing-that is when an
amendment to the Constitution has to be
rectified, by more than 50 per cent of the
States ; that is the only point when
Himachal Pradesh, Sikkim, Uttar Pradesh,
Rajasthan, Harayana, ‘Tamilnadu and West
Bengal are on equal footing ; this is the
only point when true federalism e¢merges
and it can be said to bc truly federal in this
respect only.

The constitution of the Lok Sabha is on
the basis of population. The constitution
of the Rajya Sabha is not on the basis of
population but is more or less patterned as
such, because all these States do not have an
equal representation in the Upper House
just as in the case of American
Constitution. So, what happens is that the
pressure of population or volume of
population which is reflected in the
constitution of Lok Sabha is also reflected
in the constitution of the Rajya Sabha.
The largest State has got 85 members here ;
the largest State has got 35 members there
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and the smaller State has got a few
members there. Interesting enough, there
are Union Territories which do not have any
representation in the Rajya Sabha. For
example, Chandigarh does not have any

representation in the Raiay Sabha. This 'is
one lacuna.

AN HON. MEMBER : One is
there.

PROF. NARAIN CHAND
PARASHAR : Chandigarh is not having

any respresentation in the Rajya Sabha, You
better check up.

AN HON. MEMBER : There is one
nominated membr.

PROF. NARAIN CHAND
PARASHAR : You kindly check it up
before making this statement. He should
check as to what the fact is which I am
trying to bring to his notice. So, this is

one lacuna that one integral part of the
country is not represented in- the Rajya
Sabha.

MR. CHAIRMAN :
Union Territory when

That became a
the Punjab was

divided.

PROF. NARAIN CHAND
PARASHAR ; May be, whatever is the
cause. That is not the case because may be

you have given more seats to Union

Territories.

THE MINISTER OF HOME AFFAIRS

(SHRI P. C. SETHI): One nominated
member is there.
PROF. NARAIN CHAND

PARASHAR : Maybe he was nominated
only last year. Earlier, there was no
representation. Chandigarh became a Union
Territory in 1966. So, for 16 years, there
was no representation from Candigarh in
the Rajya Sabha., :

SHRI M SATYANARAYAN RAO:
That is why they have amended it now.

PROF. NARAIN CHAND
PARASHAR : It is not amended. But such
contingencies should also be catered to.
There are seven States in this~ country
which have less population than you casn say
10 million. The States are; Jammu &
Kashmir, Himachal Pradesh, ghalaya

‘
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Tripura, Manipur, Nagaland and Sikkim. So
far as these States are concerned, when it
comes to financial allocation, they do not
have their full share because they are smaller
States. Therefore, the very process of
raising resources is not fulfilled by them.
It is not quick and efficient. So, they are
given special grants by the Centre and the
Centre looks to it that the process of
development is not halted. These States are
given 90 per cent of the subsidy and 10
percent of loan whereas in the case of other
States, the ratio is 50 : 50. So, within our

planning process, within our financial
allocation, there are practices, there are
instances where the weaker States, the

smaller States, are also given their dues.
But when my friends from the opposite
side raised this question that the resources
are raised by the Centrc through taxation
and the States are not given their ('ues, they
should also remember that for the first time
it so happens that the plan allocations in

the 6th Five Year Plan for the States are
larger in size than the allocations for the
Centre, Therefore, hereto, a new ground has
been broken as we have moved on from one
plan to another plan or from one set up
of a situation to another set up of a
situation. What has happened is that a new
pattern has emerged. Still, we would like
that smaller States are given more prominent
voice, more prominent share in the develop-
ment of the country, but the whole process
vitiated bccause our plan allocations are
allocation-oriented. = We allocate this much
of money for Himachal Pradesh, this much
of money for Meghalaya The same amount

of money which you allocate for Himachal
Pradesh may not be sufficient to build the
same number of roads and the kms which
you may have built in the case of Punjab,
Therefore, unless allocations are target-
oriented, unless physical targets are also
taken into consideration, Till then the
economic justice would not be done to the
whole of the Union. The task of Centre-
State relations should be to see that no part
of the country suffers on account of
backwardness, that every section of Indian
society has a share of this distributive
justice and is able to march on the path of
social and economic amelioration or
betterment of transformation, whatever you
may like to call it, So, with this end in
view, I piloted a Private Member’s Bill in
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the Lok Sabha, in the earlier one the Fifth
Lok Sabha, when I was a Member and in
this one also, that Article 371 should be
amended and one clause (f) should be added
so that in addition to the enumeration of
the States like Nagaland, all the other hill
States should also be enumerated where the
process of development is peculiar, is full of
certain constraints and is not as smooth as
it is in the plant. And just as my friend
from Rajasthan was saying” there arc some
border States which have problems of their
own. Now, the country as a whole is interes-
ted in Defence. The Union Government
looks after Defence but the people of these
States which are bordering Pakistan or
China or let us say Bangladesh, or Burma,
they have problems of their own:
insurgency, in one form or other;
infiltration ; exodus from the neighbouring
countries or some other problems crop up.
Now, to that the Union Government can
play a limited attention. The States which
are broder States have a special claim on the
Centre. So, this is not recognised. The
States which are the hill States, they have a
special claim on the Centre ; this should
also be recognised, and so on and so forth,
Added to this there are problems of a
peculiar nature. Now you have adopted
the Seventh Schedule in the Constitution.
You have put fifteen languages and the
sixteenth also has been put. These are not
the only janguages spoken in the country,
I would invite your attention to the Fourth
Educational Survey conducted by the
NCERT in which more than 1,000 languages
have been enumerated as having been used
in the schools, I would invite your
attention to the programmes of All India
Radio where more than 300 languages are
also being used as media of communication
between the people of India and the
Government for various programmes, Now,
whose responsibility is this to cater to the
development of the languages and dialects
which do-not have. State patronage, which
are not in the Seventh Schedule, and which
are not recognised by the  Sahitya
Akademi ?

MR. CHAIRMAN :
Schedule not the Seventh.

It is the Eighth

PROF,
SHAR :
Schedule,

NARAIN CHAND PARA-
I am sorry, I mean the Eighth
They arcnot in the Eighth
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Schedule ; they are not recognised by the
Sahitya Akademi. Nobody bothers about
them. And every effort is made by the
protagonists of bigger languages. A similar
smaller attempt was made during the census
operations our Union Home Minister must
be aware-to disuade the pcople from
recording their languages and mother
tongue, because they are not recognised.
Recognised by whom ? I do not know
whether it is a healthy process, but it is a
great set back to our national integration,
Even a very small language has a beauty
of its own, Now these languages have rich
literature, they are folk languages and given
the opportunity to develop, they can
develop. So, therefore, either the Centre
should take over this responsibility, of
developing all the languages spoken on the
soil of India, of promoting cultures, even
sub-cultures that are there, that are parts of
of our undying tradition for which.

“Yunano Misoram sabmir gaye Jahan se

Vaaki Avtalak Bhi Namon Nishan Hamara"

What is this ? These are all fiftcen
languages not the other languages. There
is a pahari language, a language spoken in
Himachal, there is a language spoken in
Ladakh ; there is a language spoken by
tribes of these parts. These languages have
rich cultural advantage: and they have rich
literature but because they are not recog-
nised by the Union Government or the
State Governments, the result is they are
negected. So this should also be the respon-
sibility of one set of regulations of the
Constitution. But there is no mention.
What I would plead for is that the people
who are living in these areas, the languages
spoken by them, must also be covered when
we talk of Centre-State relations. Other-
wise, what is happening is that a section or
area of our cultural heritage is being washed
out by an invasion, what we call a cultural
Invasion, or a threat is there, and similarly
there are other factors which should also be
looked into.

Now, there are certain in-built things;
1 know, for example, there is one Article
169 under which any State Government can
recommend to Parliament to abolish the
Legislative Council. Now, Andhra Pradesh
has recommended this that the .Legislative
Council _should be _abolished. -Not only
that ; Bihar and West Bengal have alse

‘and take It back because
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recommended to Parliament and Parliament
has accepted it.

AN HON. MEMBER : Punjab.

PROF. NARAIN CHAND PARA-
SHAR : Punjab and West Bengal. So,
these two Legislative Councils were abolished
under Article 169 and this Parliament
accepted it  Now, Andhra has also come
forward and there are some States where
there are unicameral legislatures ; there are
others where we have bicameral legislatures,
But West Bengal or Punjab has not suffered
In any way with the abolition of the
Council Similarly, the Chief Minister of
Andhra Pradesh is coming forward with a
plea that Andhra Pradesh should be re-
named as Telugu Nadu. In the eastern
sector, many States have changed their
names with the concorrence of the Centre.
what I am trying to say is that there is no
inherent contradiction or conflict between
the Centre and the States, The Central
Government and the Union as such has
reacted and responded to the situations in a
very liberal manner and the emerging
situations have been responded to in a very
nationalistic spirit. Our attempt should be
to see that both the Union and the States
are strengthened and the new set of relations
that cmerges out of this understanding, is
to the benefit of both. If Himachal or
Ladakh remain undeveloped and they are
not linked by the railway line to the Union
capital or if Mizoram and Nagaland are not
linked with the union capital by air or by
railway line, it will not be to the benefit of
the nation. Similarly, if the Centre is
weak, Himachal, Ladakh or Nagaland and
Mizoram will not be benefited. Though
we agree with some of the points that
emerged out of this Resolution, it is very
difficult to agree to the working of the
Resolution which shows as if there is some
conflict of ethenic groups. There is no
conflict. Rather I would say that it is
neglect on the part of the Centre and the
States. Let the Centre and the States come
forward in unisor, in harmony and take
India on the march to progress and r pros-
perity so that the people of India ecalise
the dreams of our martyrs and framers of
the Constitution.

With .these words, I request the:Mover
of- the Resolution to}:lm lgfcn npniht
because the task for which
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the Resolution is being discussed here, has
been assigned to the Sarkaria Commission.

*SHRIMATI JAYANTI PATNAIK
(Cuttack) : Mr Chairman, Sir, 1 rise to
say a few words on the resolution regarding
Centre-State relationship that has becn
brought forward by Shri Amal Datta.

The Indian Constitution has been the
beacon light for the people of India during
the last 33 years when they have gone
through both good and bad days. This
has become the eternal guardian of the
freedom of the people. The Constitution
is of the Union of States. It provides for
a powerful Centre and equally powerful
States. The secret behind the success of
the Constitution is primarily due to the
provisions laid down in it for maintaining
ideals of amity between the Centre and the
States and for proper balance of powers
between them for equal distribution of fiscal
and physical resources. The success of
India as a poltical democracy depends on
the success of Constitutions, Our loyalty
and dedication to this Constitution should
be reflected in our day to day life.

Article 1 of the Constitution proclaims
that India, that is Bharat, shall be a union
of States. The preamble declares among
other things that the people of India, have
solemnly resolved of Constitute India into
a Sovereign Democratic Republic and to
secure to all its citizen justice, social, econo-
mic and political, liberty of thought, expres-
sion, belief, faith and worship. equality of
status and of opportunity and to promote
among them all fraternity, assuring the
dignity of the individual and the unity of
the Nation. Therefore, it becomes our
bounden duty to bear in our minds these
essential pre-requisits of our Constitution
while discussing the Centre-State relations.
The resolution under discussion strikes at
the very roots of our Constitution. While
taking oath, the President, the Vice-Presi-
dent, the Members of Parliament, the
Members of Legislative Assemblies, and
Legislative Council and the high function-
aries of the State at the time of taking
over office swear in the name of God or
solemnly affirm to the integrity and the
sovereignty of Indla as enshrined in the
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Constitution. The Resolution itself is not
in tune with the provisions of the Constitu-
tion and do not support this.

In the past, the Supreme Court has
delivered monumental judgments asserting
that the basic structure of the Constitution
should not be amended in any circum-
stances. The foundations of the Constitu-
tion are based on the Union of States. The
resolution brought in this House seeks (o
change the basic structure of the Constitu-
tion On the other hand, we have to
subserve the basic ideals of the Constitution
at any cost,

The Constitution provides balance of
power between the Centre and the States.
The powers of the Centre and the States
have been delineated in the Union List, the
Concurrent List, and the State List of

Seventh Schedule of the Constitution, The
Constitution provides for independent
judiciary, empowering it to resolve the

Centre-State disputes. The Centre has been
empowered to intervene in the administrative
and legal affairs as also in the financial
matters of the States. The Constitution
arrogates the power to the Centre for main-
taining Defence, Foreign relations and
Communications, With the rapid develop-
ment of technology and introduction of
sophisticated weapons and missiles, the
outlay for maintaining a modern army is
bound to be considerable. Effective safe-
guarding of the country’s territorial integrity
and the preservation of the hard-won
freedom have always to be given topmost
priority. The country has also to make
rapid strides in the field of economic
development. All States are not endowed
with the same type of natural resources.
For example, Orissa, Bihar and Andhra
Pradesh have abundance of iron ore, Bihar,
U.P., Orissa, West Bengal and Andhra
Pradesh have plenty of coal. The States
like Himachal Pradesh are ideally located
for the Construction of dams and for
optimum utilisation of hydel power. The
creation of inter-State grids like the
Damodar Valley project or the Bhakra
Nagal Dam or the exploration of our
mineral ores have thus become the national
responsibilities and have to be undertaken
by the Centre. They are also to subserve

*The prish_nl speech was delivered in Qriya,
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the common good of the nation, by provid-
ing large scale employment, greater self
reliance, reducing the imports and bringing
about a general wellbeing in the areas where
the projects are set up through provision
of better amenities like roads, protected
water supply, transport, hospitals, schools
etc. All these basic requirements for
common goal demand a strong Centre.

If States, where crude oil is extracted,
are to levy high rates of sales tax, it will
upset the economy of other States. The
same consequence will follow, if electric
power generated in one State and supplied
through an inter-State grid is subjected to
hign rate of sale tax. Consequently in
respect of goods of special importance in
inter-State trade or Commerce, some regula-
tory conirol by the Centre is inevitable,
This is secured by Article 286 (3) of the
Constitution, incorporated through the 6th
Amendment based on the recommendation
of the taxation Enquiry Commission, For
all such financial matters, provision for the
setting up of a Finance Commission has
been made in the Constitution, The Eighth
Finance Commission has been functioning
now. If any particular State has any
grouse or grievance it can place them before
the Eighth Finance Commission. When all
these facilities are provided in the Constitu-
tion, the question of further amending the
legal, financial and administrative powers
does not arise.

The various ethnic groups have also
been given some rights. A provision has
also been made for all round development
of minority communities, Hill tribes,

Scheduled Castes, Scheduled Tribes and
weaker sections of the society. In Article
3 of the Constitution, this has been

specially stated. On these issues Centre and
States have no clash of views.

Our beloved Prime Minister has always
been emphasising the need for a strong
Centre and equally strong States. If the
States become powerful, the Centre should
also become powerful. But this has been
interpreted by some persons in a different
manner. They have been saying that the
Centre should remain also of from the
States, that States would be allowed to
obtain foreign aid directly, that the persons
knowing local languages should be made
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the Judges of the High Courts, Are these
demands justified ? The States advocating
these issues are also asking for higher
allocation of funds from the Centre, but
they arc not performing the duties entrusted
to them by the Centre. The question of
overdraft can be taken as an example. The
Hon. Prime Minister has rightly said that
with the denial of overdraft facility some
States are putting the Centre in trouble.
As a retaliatory step, some other States
are presenting O’ tax budget. It becomes
difficult for them to manage their fiscal
dificit. Under these circumstances some
States will virtually depend upon more
allocation from the Centre or they will try
to prevail upon Eighth Finance Commission
for recommending to the Centre to provide
additional allocation of funds to such
States.

I shall be failing in my duty if [ do not
mention about Sarkaria Commission. The
hon, Prime Minister has announced the
setting up this one man Commission. 1
welcome wholeheartedly the Prime
Minister’s announcement in Parliament of
the Constitution of this Commission to
examine Centre State relations and to
suggest appropriate changes. It is in the
fitness of things that a Constitutional expert
with judicial experience has been chosen
to head the Commission. OQur Prime
Minister has right!ly said that “keeping in
view the social and economic development
that had taken place over the years, such a
review would take into account the impor-
tance of the unity and integrity of the
country for promoting the welfare of the
people. The Commission will definitely
find out the duties and responsibilities and
duties of the States in mobilssing the
resources. This Commission will certainly
examine the Centre-State relations as may
be appropriate within the frame work of the
Constitution. Relations between the Centre
and States and coordination between the
States are clearly demarcated under Article
245 and 263 of the Consitution, Some
members may say that the States are not
able to become strong due to lack of power
with them. But this argument is not justi-
fied. Those, who express this kind of
opinion, forget their real responsibilities.
They argue that important revenue sources
are with the Centre and what is left to the
State does not enable them to fulfil their
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obligations without depending.upon Central
assisitance, This, they say, cripples their
style of functioning and obliges them either
to give up or postpone well meaning social
or developmental programmes.

In this context, I would like to point-
out that some States are not able to exercise
their financial powers properly. Our Prime
Minister has said time and again that the
Centre totally depend on the States for
implementing various welfare programmes
that are introduced by the Centre itself.
I entisely agree with hon. Prime Minister
who has stated in the House that there
could not be any strong Centre without
strong States and we are interdependent.
We want stable and strong States with a
strong Centre.”

It is unfortunate that some provincial
leaders and regional politica] parties have
been emphasising on the regional issues.
They want to become popular by raising
parochial slogans. They are not laying
stress on national problems and their main
objective is to acquire power in the States.
The non-Congress ruled States belicve in this
lime. Some non-Congress ruled State Govern-
ments are threatining to dcmonstrate and
agitate. They have becn putting pressure on
the Centre in the name of slow pace of
implementation of  developmental pro-
gramimes, resulting in the brcak down of law
and order. 1f they continue to project their
stand in this manner the Centre will be
weakened. The differences between the States
and the Centre will prevail and will evoke
feelings of antipathy towards the Centre.
Some expremists are delibrately creating
chaos in the country. I must say that such
type of political parties or the people have no
faith in democracy. By projecting their stand
in a wrong track, they are cutting at the
very roots of democracy which has been
nurtured and nursed by the Centre.

Recently, four Southern States Chief
Ministers convened a Conference in which
they demanded ' additional power to their
States. Because of their differences with thé
ruling party at the' Centre, thése non-Con-
gress Qovernments are raising this issue.
They are making an attempt to weaken the
Centre.: Perhaps they are thinking that if the
Centre becomes weak they can overpower the
Centreand will'get additional funds,
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MR. CHAIRMAN : Rest of the points
you can say on some other occassion.

SHRIMATI JAYANTI PATNAIK : 1
am tounching upon the points only, I am
not going to expand now. I am going to
conclude.

If you take historical precedents, we can
find a lot of them when and under what
circumstances India was in trouble due to
the weak Centre. When the Maurya and
Gupta empires were weak, the Greeks, the
Huns and the Kushans had invaded India.
The Afghans invaded the country when
Mog hals become weak. The Marathas and
the other regional rulers made war to build
independent kingdoms. At this juncture the
British sneaked in and became the rulers of
India.

This is not only the history of India,
but China and Soviet Union had also faced
similar fate when the Centre there had
become weak. The regional forces and the
private armies failed to safeguard their
Governments at thc Centre. They learnt
lessons from history and they established
strong Centre. The people living in all parts
of the USSR do not speak one language.
The pcople of some States arc ethinically
different from the culture and languages of
the others. Yet the sense of nationality has
been infused in all of them by the strong
Centre. In the United States of America,
the States are very powerful ; and but at the
same time the Centre is equally powerful.
But the States accept the views expressed by
Centre,

Thercfore, the development and pros-
perity of a State cannot be had from a
debilitated Centre. If this feeling is perpetua-
ted then the history will repeat itself in
India. The States will clash with each other
and foreign power will take the opportunity
to invade India.

The concept of natiopal integrity and
unity has three main aspects. They are
political unity, financial integrity and emo-
tional integration. Freedom is the symbol
of political unity in the country. Mahatama
Gandhi * is the first patriot who encouraged
the Indians to fight unitedly for achieving
the freedom. If he had not united the
nation, we would not thave become free. The
Jalianwala Bagh massacre and the unprece-
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dented drought in Bihar were declared by
Mahatama Gandhi as national calamities
and requested the people of India to face this
national disaster and work unitedly to help
the affected people. Pandit Jawaharlal Nehru
had given the clarion call of unity in-diver-
sity. He laid emphasis on the unity of
thought and action on the part of the people
which alone will ensure their economic pros-
perity. In the political field Constitution is
their greatest contribution and he introduced
five year plans for the economic upliftment
of the country. Therefore, the Constitution
is the first main achievement of free India
and through the five year plans the economic
development of India has become possible.
We have got various schemes for the develop-
ment of the States and for the removal of
regional imbalance.

OQur Prime Minister Smt. Indira Gandhi
has madc a significant contribution to our
national economy, She took a bold step of
nationalising the major commercial banks in
1969, After that they are taking a major
role in implementating the various develop-
mental programmes for the good of the
country, I take this opportunity to congratu-
late our hon, Prime Minister for having
introduced the revised 20-point economic
programmes in January 1982, It is worth-
while to note that the revised 20-point pro-
grammes lays special emphasis on realisation
of specific goals which will show immcdiate
tangible results for thc welfare of differcnt
segments of onr population. This can be
called the new agenda for the nation. The
new agenda lays stress on direct attack on
poverty and on vigorous implementation of
various rural welfare programmes. There-
fore, the revised 20-point programme is the
highway for the socio-economic development
in the country.

Let me discuss a few things on the emo-
tional integration, The regional and parochial
feelings are not at all conductive to emotional
integration. These feelings are anachronisms
in a democracy. The emotional and spiritual
feelings had been created by our religious
servants and spiritual masters, who had deep
love for India. Vyasa, the author of Maha-
bharta first used the word Bharat. During
those days Bharat had been mentioned as a
cauntry and the people of that country were
called ‘Bhartiya’ (Indian). In the mythology
and in the legends of history, you will find
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that Manu and Gautam Buddha had advised’
the people of this country to accept thé
whole of India as one ideal country. The
eminent poets in different regional languages
have also narrated India as one nation and
emphasised the need to maintain unity in the
country.

The Nobel Laureate Rabindra Nath has
said that ‘“He mor chitta, punya Tirtha,
Jagare dhire, Ei Bharater Mahamanober sagar
tire.”” which means somcthing like this, Oh
my mind, slowly in the holy pilgrimage on
the shores of this Bharat, of great people.”

The Tamil poet Shri Subramaniam
Bharati has described India as ‘‘one nation
one pcople”., When there was demand for
separate Orissa State, the great Oriya poet,
Radhanath described India as our mother
land, not Orissa, and therefore, he had
advised the people of Orissa to work for the
integrity and unity of India at any cost.

Now, we have got our Constitution which
has provided us a democratic set up. This
country belongs to Hindus, Muslims,
Buddhists, Christian, Sikhs and Parsis. The
well-being of all these segments of population
1S only possible in a country which has a
strong Centre. The main task before us is
to prcserve the national unity, and emotional
mtegration. The unity and strong Centre has
not rcmained an elusive goals but has become
an inalienable part of the blood and flesh of
the pcople of India as a whole. Despite
their unbearable poverty, illiteracy and
fatalistic approach to life, the people of
India have tried to live up to the ideal of
one nation and have never hesitated 1o sacri-
fice themselves for the independence of
India. During 1962, 1965 and 1967, when
India was facing external aggression, the
people stood as one man in defence of
mothcrland. During the recent international
meets like the Asiad and the Non-Alligned
Summit, they gave their mighty response and
their support to the call of our enlightened
leadership. India has achieved wide-range
of influence in the international sphere and
Indians are regarded as the people of strong
mind and the whole world feels that we have
a bright future. The' Indian Constitiition
which has emerged from such a national
ethos should not be harmed by adoptirig this
resolution. Thl:'r'cfbre_s. 1 opposé this resélu
tion which should be thrown out; 1ok, stéek;
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and barrel. I conclude my speech with these
words.

sft T fag areg (AAaT) : AAAT
garqfa St & ud UGl & grEeE &
a9 § WIkT & gfaqrT & 119 Asary §
ATOVE 245 ¥ AT 263 A% syaeqr &
7% g afz=wg qmE § ¥ FI¥ AAAT
UIEq T WY A ATTHI hFd I & AT
¥ g&19 & mreqA ¥ St qgr g @ qfa.
g7 A aftads fear a@x  ar gfaam &t
Fryaas €7 § qfiagas #3F IaA ga
aIg * sggeqr F 9w ) gEd fay §
fadga #ar Tigr 5 ag SagFT AT § |
¥ zg&r fae Fwar g o9 91Ad § &
ggr gfaurm gy §, St usy # afas
yaAfa® o wigsfas g%z & gug 39
use &1 aneaEt & faga afs 9a gfa-
g § g, ar gl 98 %2 9%a § (@ ag
gfama aaw § 1| ag g9 9%1C &7 gfagm
 fw gas1 fedT awg & ag91d Y 1a-
Rl Agt & | F ey ¥ faAza wAr
agar g & st ataar dfgam g, sad
feet azg #1 faarg agf & 1 =tsar g@fa-
97 & g § qwAF & Afwer, gAw
§ gfee wiw & afwe ok fggeaa &
wftez ¥ OF AT gIFT W 41d T FgT ¢ (&
This is a federal type of constitution.

Sy gAY & A7 & oFF9E 419 S
& Igin ot wgr @, & qUH M FET
AT E -

“A federal State derives its very
existence from the Constitution. Hence,
any power, legislative, executive or
judicial, whether it belongs to the
Centre or to the individual States, is
subordinate to and controlled by the
Constitution.”

(Dicey's Law of the Constitution).

The Supreme Court of India has
referred to the federal structure and to the
federal background of our Constitutional
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system in Automobile Transport Limited
v. State of Rajasthan, Justice Subba Rao
dealt with this question in his dissenting
judgment reported in State of West Bengal
v. Union of India.

Justice  Subba
conclusion thus :

Rao came to the

“I have no doubt that the Indian
Constitution is a federation.”

WIF a¥ &1 gfamT 97 J19 oF
ag31 dfggra 1 wigi gad afdlergy
ATE TIAHE ®Y AFITTE &, I & T19.-
1 $3 AT sgaEqr ot g | Y gf5-
g1 % qFaiHT afg oy I @ g9 2w
#1 giewfas efagifas atz aifas sagear
I T4 dF AT IgA AEf WA g9 q&
AIT JFFT AeATHT AT FITHT & | A9
FAOHT & AfaaT & 9F1 A1 9§ F
aFa § |

Fatfe audFT #1 wegq fyq qw
¥ gfeqea & 1€ @, &9 97 IFAS &, 98
W TF g AfFT IHT a7 FFIT T JIAT-
fora suaear §, sram-san qafas qog &
afea fgrgeara Sg T g W aqr, aa @
TF W R, WA FAMA K1 qIT A8 g§
aT9 &g g%d ¢ & wreAw gewfa &
fatwsaar @ awar 8 1 usifas gfez &,
afas gl @, amifas gfew & gma
afamia s gw fafwsaar & osar &7
FAT gU 2 | e9H wag g & fr fosdx
F9 QIS § B USA] & 7 AT &9 GO0
¥ A, 99 391 & el ¥ g9 qavg A
aid dar g &, ST Y ¢ 49T Aq+T g9
dw Ft UHRar &1 faan @, afea g¥ @ aig
1 A Fd) quar «ifgd 5 3 Aaaw
aréie § |

¥ qB1 9Igar g —a9 1967 § %%
Ul § gfaz &Y axF aqY of, 39 any
WY feeelt A, Fex A, Figw £ gIFI @,
T AT 6 T6d § F I9 qug a5
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faare dar garr fog &1 awg ¥ sfae A
AIFIT TEY 99 @F1 ! 7 gy 7«41, ayfq
fod¥ & gfaara a1 awg ¥ a8 fad¥,) @
39 &Y A9A) grfzal F FAFIN A T
g ) e AwAr &gy &1 e,
gfagrs ¥ #1€ saad A 2 A0 X
FASAIY @, AT FY AOEf FEAT A FA-
AT 21 F yraFr 1977 F 317 fGSAT
|Tgdl § —agi #75 ¥ ATFI IR JA19
w1 Atel fasr s F §qq1 9@ F AR
¥ agt gEIT gArs | 3§ awg W zf@
¥ gafes AT Ay 93T F Sigg (778)
F 71T 9F | Far Ffagra F Fo fFay
awg 1 1% famg awwA F AT gar
gar 7 FAr ¥ET IE {T ST qY-
U & T gfagw & F17o0 7€ g9 ag
F1 WT qa1 gar g & wsat 7 93 Agge
frar g fF gast ax&< adl 99 aHad) ?
®eZ H HI9FT FIFIT 9T, HITFT QT HA-
g fomr, srg &tr wAfzd o #igw
(ar1€) &t AIFTIT 91, Feg F agY farzrar
A gfg fR ar Tag 93 & fi,
FqifE arg Y w@d ®1 Arfa @@ ad) 9
9% TG F I 34 9! 431 § | qZ I
gfaaa § a1, fow & gg 2w & feed uw
dffax sugeqr, TE-qifafes §1 Fmq
@r 1,.. (qaurq). ..

gwrafa aglag : ag sar @it & gy
g, @o qlo (TH) & 9 |

=+t Uw fag @iEw © 99 @HY Groglo
Qo WY gl & 14 9T, ITY AT Ay
91| 57 1 ¢F gl g, ¥ g9 F @19
9 A g, F A AT F AN Wy 99 §,
wHY fagy & Ma M a3 § |
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A% ST AT § SATET AAAT § | ;4T
HIq g AIGT & [F FHAFT & Ffawra
F1 qvg agi a7 M g arnfewar g ?
FIT AT 9g WIEd 2 & ¥dyeHgd qrag
fag avg & sagd=r § 22zg &1 & 1% §,
g€ avE ¥ qi WY 246 F GIFT eag
$ A A0, § FEAT FZAT F—HIT &
qq # AT snwar #41 8 7 Hfaww ¥ ey
are Waggadt arag &=z & fas g §
& goar g - #7171 %7 7 &4 g7 Wasgad
qEg &1 gEanT fFar & 2580 ag) faan
To FATEI AT AZE, 1 AIT AZIZT ATEAT
TH W & I gAT I, AIAET AT FHY
sitgdr sfeger afaY @91 &9 g
Maggardt qmaw &1 nifaadz $ qregy
gr gfagez & sfzdea F wrean § guqqiy
ferar ? w3t 7Y fFar, enrg %1 ez g gt @
awd, fet ara AWasgsdt arad 1 gard
FY % ¢ & & g7 &1 #2zq w1 AfaF ?
wad Farnfas 2, sar el 9eg @ 7 Far
1950 & AT TF FI1% 3T atg &1 fagr
qar garr 7

MR. CHAIRMAN :
will continue next time.

This discussion

st Qama gq17 9y (F1sar)
gwafa wglea, & wgar g gaw #r
q9T AQIAT 1A qIfF A0 o gweq @, §
3% seaifaq &v A% |

awiafa agiaa : 481, st agy |

18.00 Hrs,

The Lok Sabha then adjourned till Eleyen
of the Clock on Monday, May 2, 1983|
Vaisakha 12, 1905 (Saka).
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